24th February 1928

LEGISLATIVE ASSEMBLY DEBATES

(Official Report)

Volume |

SECOND SESSION

OF THE

THIRD LEGISLATIVE ASSEMBLY, 1928

DELHI

GOVERNMENT OF INDIA PRESS
\ 1028



Legislative Assembly.

President :
Tae HonourasLe MR V. J. PATEL.

Deputy President :

MavrLvi MuBamMmap Yarus, M.L.A.

Panel of Chairmen.:

Mr. M. A, JiNNAR, M.L.A.

Sm Darcy Lixpsay, Kr. C.B.E., M.L.A.
M=. K. C. Nrogy, M.L.A.

Mgr. M. R. Javakar, M.L.A.

Secretary :
Mr. 1., Granax, C.I.E., I.CS.

Assistants of the Secretary .
Me. D. G, MrroeewLr, C.I.E., 1.C.8.
Mr. 8. C. GurTA, BAR.-AT-Law.
M=e. G. H. Seencg, 1.C.S.

Marshal :

‘CAFTAIN BURAJ SiNeH, Bamaour, 1.O.M.

Committee on Public Petsitions .

MaoLvi MuBamMMAD Yakue, M.L.A., Chairman. .
8 Hari Stwer Gouer, Kr., M.L.A.

Mg, N. M. Josu1, M.L.A

Mr. JaMNnapas M. MenTa, M.L.A.
"Dr. A. Surrawarpy, M.L.A



CONTENTS.

Paass.
‘Wednesday, 1st February, 1928—
®
Members Sworn v 12
Questions and Answers «. 250
Unstarred Questions and Answers ... b50-67
‘Motion for Adjournment—Scuth A.fnca.n quuor Bill—Leave
granted . ... b7-59
Death of Sir George Paddlson .. 59-61
Governor General’s Assent to Bills ... 61
Statement laid on the Table ... 62
'The Gold Standard and Rcserve Bank of India Blll—Intro-
duction disallowed e 62-77
The Indian Merchant Shipping (Amendment) B»ill—Intro-
duced e 7
Statement of Busmess 77-78
Motion for Ad]ournment—Sout.h Afmca,n quuor Blll—Wlth.
drawn . ... '18-86
‘Thursday, 2nd February, 1928—
Address by H. E. the Viceroy to the Members of the Council }
of State and the Legislative Assembly ... 87-02
Monday, 6th February, 1928—
Member Sworn e ... 93
Questions and Answers . ... 93-110
Unstarred Questions and Answers e v ! ... '110-123
Message from H. E. the Governor Gencral . .. 125
Statement by the Leader of the House ... 125-127
The Gold Standard and Reserve Bank' of  India Bﬂl——Dlscus-
sion on the consideration of clauses—con#d .. 127-166
‘Wednesday, Sth February, 1928—
Member Sworn . ... 167
Question and Answers ... 167-170
Unstarred Questions and Answers 2o e 170-B91- %
Bill passed by the Council of State la.1d on the Ta.ble .o 172
The Gold Standard and Reserve Bank of India Bill—Discue-
sion on the consideration of clauses adjoprned ... . ... 1712-213

’

“Thursday, 9th February, 1928—

The Indian Succession (Amendment) Bill—Referred to Belect
Committee 215-16

The Indian Merchandlse Marks (Amendmeut) Bxll—Motmn to
circulate adopted e 216-18



[ 1]
CONTENTS—contd-.

Paazs.
‘Thursday, 9th February, 1928—contd.
The Indian Law Reports Bill—Motion to circulate adopted ... 219-32
The Inland Steam Vessels (Amendment) Bill—Motion to cir-
culate adopted . .. 232-43
The Interest Bill—Motion to clrculate .J.doptecl 243-50
The Indian Penal Code (Amendment) Bill—Amendment of
Section 141—Motion to refer to Select Committee wlth

drawn 260-54
The Children’s Protectmn Blll—Motlon to (:lrcula.t.e a.dopted 25460
The Special Marriage (Amendment) Bill—Introduced .. 261
The Indian Limitation (Amendment) Bill—Introduced ... 261-82
The Reservation of the Coastal Traffic of India Bill—Intro-

duced 262
The Indian Merch:mt Slnppmg ( A.mendment) Blll—]ntro—-

duced 262
The Indian Divorce (Amendment) Bl]l—Introduced ... 262-63
The Interest Restrictions Bill—Introduced 263
The Hindu Inheritance (Removal of Disabilities) Bul-—lntro-

duced 263
The Caste Dlsa,blhtles Removal Repealmg Ball—Introduced 263
The Abolition of Deferred Rebates Bill—Introduced .. 263

The Indian Penal Code (Amendinent), Bill—Immunity of Mem-
bers of Trade Unions from the Consequences of the Cons-
piracy Law—Introduced ... 284

Triday, 10th February, 1928—

Member Sworn .- .. 288
Questions and Answers ... 266-TL
Bills passed by the Council of State la.ld on the Tablo .. 7
Pstitions relating to the Indian Law Reports Bill... 272
The (Gold Standard and Reserve Bank of India Blll——-Further

consideration postponed sine die 27287
Statement of Business 287
The Indian Merchant Slnppmg (Amendment} Bﬂl——Referred

to Select Committee 287-90

The Negotiable Instruments (Amendment) Blll-——Mot.mn to
appoint Sir Walter Wll]son, M.L.A., to the Select Com-
mittee adopted

e - . 200
Monday; 13th February, 1928—
Questions and Answers .~ 20187
Statement re the South A.fncan quuor Bl]T 207-98
The Indian Income-tax (Amendment) B]l]—nPresentatJml of the
Report of the Select Committee - .. 208
The Indian Tariff (Amendment) Bill—Introduced 208-200;

The Indian Mines (Amendment.) Bill—Referred to Select Com-
mittee 200-307



[ i ]
CONTENTS—contd.

Tuesday, 14th February, 1928—

Questions and Answers -
The Hindu Family Transactions Bill—Discussion on the
Motion to consider as passed by the Council of Btate
ad;oumed .

'Wednosday, 15!'.11 February, 1928—

Quest.lons and Answers

Unstarred Questions and Answers .

Messages from His Excellency the Viceroy

The Indian Territorial Force (Amendment) B)H—Referrod to
Select Committee

The Auxiliary Force (Amendment) Blll—Referred t-o Select
Committee v .

Thursday, 16th February, 1928—

Questions and Answers

Unstarred Questions and Answers

Resolution re Establishment of a Supreme Cnurt in Indm—
Further consideration adjourned

Resolution re the Statutory L‘ommlss:on—])lseusmon adjourn-

ed

Saturday, 18th February, 1928—

Death of Mr. Harchandrai Vishindas, M.L.A. .
Bill passed by the Council of State laid on the Table
Resolution re the Statntorv Commission—Adopted...

Monday, 20th February, 1928

Questions and Answers

Panel of Chairmen .. .

Committee on Public Petltions

Presentation of the Railway Budget for 1928-29

The Indian Income-tax (Amendment) Bill—Passed as a,mended
by Select Committee

The Indian Income-tax {Second Amendment) '.Bdl—*(Amend-
ment of Sections 2, 23, 28, etc.)—Referred to Select Com-
mittee v -

Tuesday, 2lst February, 1928—

Motion for Adjournment—Arrest and Deportation of the ex-
Maharaja of Nabha—Disallowed .

The Indian Navy (Discipline) Blllw——Introduced-Motlon to
refer to Select Committee negatived

The Code of Civil Procedure (Amendment) Bl]]—Exeeut.lon
of Decrees and Orders—Referred to Select Committee ...

Pagms,

309-10

311-43

345-46
346-64

366-73

373-74

375-76

381-82

507-29
529

569-76
577.621

622.24



[ '+
CONTENTB—contc.

Paaes.
Tueaday, 21st February, 1928—conid.
The Indian Tariff (Amendment) Bill—Referred to Select Com- .
mittee 624-25
The Inland Bonded Warehouses (A.mendment) Blll—Passed as
amended 625-26
The Indian Terr:torla.l che (Amendment) Bﬂl—Constatutwn
of the Select Committee ... 628
The Auxiliary Force {Amendment) BllI_Const:ltutlon of* the
Select Committee 627
Election of the Panel for the Standmg Corn.m:ttee on Ermgra
tion .. 02728
Wednesday, 22nd February, 1928—
Bill passed by the Council of State laid on the Table ... €29
- The Railway Budget—General Discussion ... 629-59
Thursday, 23rd February, 1928—
Questions and Answers . 661-71
Tuostarred Questions and Amwers .. 671-72
Statement of Business 673

Resolution v¢ (1) Repair of old Bulldmgs n the nexghbourhood
of Delhi, (2) Excavation work on the site of Ha.stmapur—
Negatived 673-88
Resolation e the Dcpwsstd C]'lsses-——&dopted as a.menderl 686-726

Friday, 24th February, 1928—

Questions and -Answers .. 72732
The Railway Budget—contd.
List of Demands—

Demand No. 1—Railway Board .. T32-84.
Entire Railway Policy ... . 732-77
Representative Control over the Bmlwa.v Admxmstratmn 777-79
Racial Distinctions in Subordinate Establishments ... 779-82

Satarday, 25th February, 1928—
Questions and Answers

The Railway Budg-et-—_contd.
yy.1List of Demands—contd.

Demand No.. 1—Railway Board—contd.
Racial Distinctions in Subordinate Establishments—

concld. 786-208
Education of the Children of Ra.xlwa.y Employees ... B08-20
Local Traffic Service ... 82026
Stores Purchase Poliey ... 828:27

Railway Concessions to' Scouts be'longmg to ﬂle ﬁ!m )
Samiti Boy Scouts’ Association ... 83739



[ ¢ ]
CONTENTS—contd.

‘Saturday, 25th February, 1928—onid.

'I'hzﬁl:ough Booking on Government Rallwayn and lewa.y
'ares .
Indianisation of Supenor Sernces
Form of the Demands for Grants
Need for a Separate Establishment for lookmg after the
Welfare of the Employees
® Refusal of the Agent of the East Ind:an Raﬂway to grant
. ?c&htlea to the East Indian Ra.llwa.y Union, Morada-
a . ..

Monday, 27th February, 1928—

Questions and ‘Answers ’
Unstarred Questions and Answers
Election of the Panel for the Standing Comimttee on Emlgra.-

" tion - .

Btatement re the Stecl Industw (Protectlon) Bill
The Railway Budget—contd,
List of Demands-—contd.

Demand No. 1--Railway Board—contd.
Opening of & Branch of the Railway Clearmg House at

Lncknow
Complaints Department or Commlttee of Enqulry mto
Railway Grievances ..

Leave Rules
Adverse Effect on Indian Industrles on account of t.l_:le
Freight CLarges levied on the different Railways

Tuesday, 28th February, 1928—
Elections to the Standing Finance Committee for Railways
and the Central Advisory Council for Railways...
'Ti_l_e Railway Budget—concld.
List of Demands—concld.

Demand No. 1—Railway Board—concld.-
Making the Reports of the Department and Oommwtees
available to the Members of the Assembly and to the

General Public e
- 908-10

Control, Management and Lae of the Fma Fund
~ Demand No 2—Inspection—
Contro]l over the Hours of work of the Employees to
secure safety of the Passengers
Travelling Ticket Inspectors and their Increments
Demand No. 3—Audit— .
Separation of Audit from Accounts
Demand No. 4—Working Expenses: Ad.mlmstra.tlon-—-
Top-heavy Administration vee
Facilities afforded to Third Class Passangera
Arrangements for Indian Refreshment Rooms and
Restaurant Cars for Third Class Passengers

Paces,

839-40
841-42
842-45

845-4T

848-49

851-84
864-72

872-73
873

873-903
873-75

876-93
893-94

895-903

905:10 -

910-12

910-12
912.
912-18

912-18

918-70
918-21
921-41

B41-44



[ w1

CONTENTSB —contd.
Pacsa.
Tuesday, 28th February, 1928 —contd.
Reduction of Railway Fares .. 944-33
Advisory Councils 953-54
Third and Intermediate C!ass Carrla.ges for the Grea.t
Indian Peninsula Railway Punjab Mail 954-55
Subordinates officiating as “Officials 955-56
Covenanted Labour in State and Company-managed
Railways Y56-50
Transfer of District Medlca.l Ofﬁcers from Compa.ny-
managed Railways to State Railways ... 959-61
Attitude towards the Coal Trade 061-68
Great detention at Ttarsi of Passengers from Nagpur
going to Delhi and up-country e 966-87

Improvements to the Itarsi Waiting Room by the Addl-
tion of a lavatory, and the pavement of the platform 968-87
Project to construct a Railway Subordinates’ School at

Betul - .. 966-87
Treatment of t.he Cotton dee ... 987-69
Porters at Railway Stations ... D6g-T0-

Demand No. 5—Working Expenses: Repairs and Main-
tenance and Operation ... 970
Demand No. 6—Companies’ and Indian States’ share of
surplus profits and net earnings .. 91
Demard No. 9—Appropriation to Depreciation Fund .. M
Demand No. 10—Appropriation from Depreciation Fund o971
Demand No. 11—Miscellaneous .. M
Demand No. 12—Appropriation to the Renerve Fund ... 9N
Demand Nc¢ 14—Strategic Lines .. 972
Demand No. "—New Construction .. 972
Demand No. 8—Open Line Works .. 972
Demand No. 15—Strategic Lines . 972

‘Wednesday, 20th February, 1928—

The Budget for 1920-29 ... 973-88
The Indian Finance Blll—-—lntroduced ... 986
Thursday, 1st March, 1928—

Questions and Answers ... 987
Unstarred Questions and Answers ... 9B87-1008 .
Statemen: of Bueiness 1008
. The Indian Merchant Shlppmg (Amendment) Blll-—Presenta-

tion of the Repor( of the Select Committee . 1008
The Indian Law Reports Bill—Presentation of the Report of

the Committee on Petitions 1008

The Burma Salt (Amendment) B]lluOonmdered a.ncl psssed 1009-13
The Indian Securities (Amendment) Bill—Considered and

passed ... 1013-14
The Ply-wood lndustr} (Proteetlon) B:Il—Introduced ... 1014
The Steel Industry (Protection) Bill-—Introduced and referred

to Select Cemmittee 1016-31°

The Hindu Child Marriage B:Il——Name of the Revd J. C’
Chatterjee added to Select Committee .. 1032



[ vi ]

CONTENTS—contd.
Pages,
Wednesday, 7th March, 1928—

Questions and Answers - e . 1033-56
Unstarred Questions and Answm ... 1087-1111
Death of Lord Sinha e 1112-14
Bill passed by the Council of State laid on the Tabld e 1114
The Indian Tariff (Amendment) Bill—Presentation of the

Report of the Select Committee e 1114

Genert]l Budget—\ienaral Dmcuasmn-contd. . o 1114—58



LEGISLATIVE ASSEMBLY.
Friday, 24th February, 1928.

The Msembljv mct in the Assembly Chamber of the Council House
ai Eleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

INDIAN REFRESENTATION ON THE FEDERAL COUNCIL OF THE FEDERATED
MALAY STATES.

280. *Mr. N. M. Joshi: With reference to my starred question No. 52
asked on the 1st February, 1928, will Government kindly state whether
they have received any further information as regards Indian representatlon
on the Federal Council of the Federated Malay States?

Mr. @G. 8. Bajpai: The Government of India have recently been in-
fcrmed by their MBent in Malaya that an, Indian gentleman has been
rominated to the Foderal Council of the Federated Malay States.

Pay or SeLECTION GRADE CLERKS OF THE Post OFrICES.

290. *Mr. Anwar-ul-Asim: (a) Are the Government aware of the fact
that the reqent revision of the pay of selection grade clerks of the Post
Offices has adversely affected those who had been officiating in the former
grade of Rs. 175—225?

(b) Is it not a fact that the initial pay of officials cannot be fixed at a.
stage lower than that they had been drawing up to the date on which the
revision is given effect to? If so, how are the audit offices fixing the pay
f the officials on Rs. 145—170 (substantive) who had been officiating in
the grade of Rs. 175—225 and drawing Rs. 225, 215, 210, 195, 185 on the
1st September, 1927, at Rs. 180°?

(¢) Do the Government realise the difficulties of the officials mentioned
above cn account of fixing their pay at a stage less than that of the amount
they were drawing in the old grade? If so, do the Government propose
to issue immediate orders to the effect that the revised initial pay in the
grade of Rs. 160 to 250 cf the officials of the old grade of Rs. 145 —170
should be fixed on the pay drawn by them while officiating in the grade
of Rs. 175—225 prior to 1st September last?

The Honourable Si: Bhupendra Nath Mitra: (a) Yes.
(b) The initial pay in the new scale is fixed at the stage next above

the substantive pay of the officials concerned when brought on to that
scale.

(¢) Yes. The matter is receiving attention.
(727 ) A
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RECRUITMENT OF MUSLIMS IN CERTAIN BRANCHES oF THE PostT OFFICE.

29]1. *Mr. Anwar-ul-Axim: (i) Will the Government be pleased to lay
on the table a statement showing the total number of officials on the
21st January, 1928, who have passed the departmental examinations for
the posts of (1) Superintendent of Post Offices (2) Inspectors of Post
‘Offices and Head Clerks of the offices of the Superintendents of Post
‘Offices and (3) Accountants, Circle by Circle and (a) Hindus, (b) Muham-
madans and (¢) others separately?

(ii) What action, if any, do the Government propose to take in order
‘to give a greater share to Musalmans in the above posts?

(i) Is it a fact that genmerally graduates are selected to sit at the
.examination for Superintendents of Post Offices and Inspectors of Post
‘Offices, etc.? If sa. would the Government be pleased to Ihy on the
table Circle by Circle a statement showing the total number of graduate
clerks on the 31st January, 1928 (1) Hindus (2) Musalmans and (3) others
-separately in India, Burma and Baluchistan?

(iv) What action, if any, do the Government propose to take for
‘the recruitment of a larger number of Musalman graduate and under-
graduate clerks?

™

The Honourable Sir Bhupendra Nath Mitra: (1) A statement showing
‘the number of departmental officials who have passed the examination for
the appointment of Superintendents of Post Offices and are considered
fit for that appointment and a statement showing the number of depart-
mental officials who have passed the examination for accountants since the
-date of its introduction in 1925 are being supplied to the Honourable Mem-
ber. Similar information in regard to the number of departanental offi-
cials who have passed the examination for Inspectors of Post Offices and
Head Clerks of Divicional offices is not available and Government does
not propose to collect the information as its collection will not in the
gpinion of Government serve any useful purpose. I may state for the
information of the Honourable Member that the examination for Inspectors
-of Post Offices has now Leen abolished and has been replaced by a new
-examination, called the =election grade examination. which all officials
‘rust pass before ther are eligible for promotion to posts on the selection
-grade in the Post Office whether as Inspectors of Post Offices or as Head
‘Clerks or as Head Postmasters or selection grade clerks. Of course,
ruere passing of the examination does not give the official any claim for
such promotion.

(2) The examination for accountants is open to all clerks who may
desire to appear for it. As already stated, the examination for Inspec-
tors of Post Offices has been discontinued, but when it was being held
iv was also open to all clerks who dcsired to appear for it. Only selected
-officials are permitted to appear for the examination for Superintendents
of Post Offices and the claims of Muslim clerks are considered equally
with those of clerks of other communities. Government does not' con-
‘sider it necessary to take. any special action in the matter. It is for
Muslims to qualify themselves for promotion to gazetted and selectipn
appointments by passing the prescribed examinations and otherwise
-establishing their fitness for the same.
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(8) and (4). Graduate as well as non-graduate clerks are selected to
.appesar at the examination for Superintendents of Post Offices and were
‘allowed to appesr at the examination for Inspectors of Post. Offices. The
latter parts of part (iii) and part (iv) of the question do not arise.

RELAXATION IN Favour oF MusLiMs oF THE THIRD VAcaNcY RuLEs I¥
THE PoSTAL DEPARTMENT.

202. *Mr. Anwar ul-Azim: Is it a fact that according to the rules in
force in the Postal Department Musalmans are only taken in the third
vacancy and that the Superintendents cannot take them because they
are required to be provided within a vear and at the same time in a third
vacancy? If so, are the Government prepared to issue orders to relax
the third vacancy rules in respect of Musalman graduates and under-
.graduates ?

The Honourable Sir Bhupendra Nath Mitra: The position is not as
stated by the Honourable Member in the first part of his question.
A copy of the orders on the subject is being sent to him. The latter
‘part of the question does not arise. -

CONVENIENCBS FOR WOMEN PILGRIMS ON PILGRIM STEAMERS.

293. *Mr. Anwar-ul-Asim: Will the Government be pleased to furnish
‘the following informations: ‘

(i) When a Haji takes a return ticket for his journey, and cannot
complete it, does he get his fare back?

(ii) In view of the fact that a great number of women perform
pilgrimages to Mecca and Medina, every year, do the Gov-
ernment [ropose to arrange separate conveniences for
them on board the steamers, and provide women on those
steamers for bathing the dead women, which is now done by
males when the oc -asion arises?

Mr. G. 8. Bajpai: (i) The attention of the Honourable Member is
nvited to rule 68-1 of the rules published in the Government of India
Notification No. 1784-Health, dated the 15th December 1926.

(ii) Under the rules for pilgrim ships printed as Appendix E to the
*‘General Imstructions for Pilgrims to the Hedjaz’’ (a copy of which
publication will be found in the Library), separate screened - bathing
places and latrines are provided for women. The Government of India

do not think it necessary to provide a special staff for bathing the dead
todies of women.

SLEEPING ACCOMMODATION FOR PILGRIMS ON PILGRIM STEAMERS.

204. *Mr. Anwar-ul-Agim: What spaces are allotted to the pilgrims
‘on board the ships for sleeping and keeping their luggage? How many
thu-(! class passengers will be accommodated on the pilgrim steamers
leaving Borqbay on the 21st and 22nd of this month for Jeddah? Is it a
fact that third class passengers are put inside the holds for sleeping pur-
poses without proper arrangements for ventilation ?

Mr. G. 8. Pajpal: As regards the first and third parte of thi -
tion, the attention of the Honourable Member is invitgd to sectil:n;] l;:"'

A2
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and 194 of the Indian Merchant Shipping Act, and to rules 19 and 22°
published in Appendix E to the ‘‘General Instructions for Pilgrims to
the Hedjaz”. A copy of this publication has been placed in the.
Library. The Government of India have no information as to the num-
ber of passengers who will sail by the ships referred to by the Honour-
sble Member.

COOKING ARRANGEMENTS, ETC., FOR PILGRIMS ON PILGRIM STEAMERS.

295. *Mr. Anwar-ul-Azim: Who runs the kitchen on these pilgrim
steamers, what arrangements are there for sweet water on board? How is.
the consumption of -sweet water regulated during the voyage? What
arrangements are made for the cooking of the pilgrim’s food? Is it a
fact that huge blocks of wood are given, without any instrument to
cut them into pieces? Are there sufficient number of bathrooms and
conveniences for men? What deck is provided for the pilgrims to walk
about on these steamers? Are ice and mineral waters available on
these pilgrim ships? How are the dead pilgrims disposed of during the
voyage? Are thev given coffins and clothes and religious rites before
they are interned?

Mr. G. S. Bajpai: As regards the first six parts of his question, the
attention of the Honourable Member is invited to the rules printed m.
Appendix E to the ‘‘General Instructions for Pilgrims to the Hedjaz'’
As regards the last three parts of the question, the Government of India.
have no precise information but have made enquiries,

PLATFORM TICKETS AT THE PORTS OF EMBARKATION FOR THE FRIENDS
oF PILGRIMS, ETC.

296. *Mr. Anwar-ul-Azim: Are platform tickets available at the ports
of embarkation for the friends of the pilgrims? Has Government granted
monopolies to any company to carry the Haj pilgrims?

Mr. G. S. Bajpai: Government have no information regarding plat-
form tickets. The reply to the second part of the question is in the
negative.

RECOVERY OF OVERTIME ALLOWANCE DRAWN BY OFFICIALS OF THE
- RaNGooN GENERAL PosT OFFICE IFOR THE SORTING OF INWARD
ENGLISH PACKETS.

297. *Mr. Anwar-ul-Azim: (a) Will the Government be pleased to state
whether the sorting of inward English packets for Burma in the Rangoon
General Post Office during the period from July, 1926 to January, 1927
by the cfficials of the Rangoon General Post Office was optional ?

(b) If so, will the Government be pleased to state the circumstances
under which a sum of Rs. 700 or thereabouts was ordered to be recovered
from the different officials who drew overtime allowance for having worked
beyond their legitimate hours of duty?

(c) Will the Government be pleased to state whether the over-
drawal was due to a mistake of the Directorate? If so, do the Govern-
ment propose to waive the recovery of the overdrawn amount? If not,
do the Government propose to recover the amount from the official or officials
who may be responsible for the mistake leading to the overdrawal?
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Mr. H. A. 8ams: (a) The work was done by volunteers who wers
-wiven special payment for the extra work.

(b) The amount that has been ordered to be recovered is not the
whole of the overtime allowance paid. The volunteers were paid at a
rate higher than they were really entitled to get and the excess pay-
ment made has been ordered to be recovered in easy instalments.

(c) The overdrawal was due to a small typing mistake in the copy
of the orders issued to the Postmaster General, Burma. The answer to
:the remaining parts of the question is in the negative.

+y i
Housing ScHEME FOR PoSTAL OFFICIALS IN RANGOON.

208. *Mr. Anwar-ul-Azim: Will the Government be pleased to state
‘what action has been taken on the memorandum of grievances submitted
to the Honourable Sir B. N. Mitra, Member-in-charge of the Department
of Industries and Labour of the Government of India, by the Burma Pro-
vincial Postal and Railway Mail Service Association, Rangoon, during
April last relating to the abnormal rise of house rent in the city of
Rangoon on account of the expiry of the Rangoon Rent Act of 19207 Do
the Government contemplate launching on a housing scheme for the
postal officials in Rangoon or propose to grant house remt allowance to

them?

The Homourable Sir Bhupendra Nath Mitra: No action has been
taken on the memorandum. Government do not propose to launch on
a housing scheme for postal officials in angoon or to grant them house-
rent allowance. The new rates of pay introduced from March 1926
allowed for the cost of living in Rangoon which includes house-rent paid.

INspRcTORS OF PoST OFFICKS. AND DIvisioNaL Heap CLERES IN THE
Burma CrRcLE. '

- 209, “Mr. Anwar-ul-Azim: Will the ‘Government, be pleased to state
the tctal number of appointments of Inspectors of Post Offices and Divi-
sional Head Clerks in the Burma Circle and how many of them are filled
by Burmans, Hindus, Mussalmans and Christians?

Mr. H. A. Sams: There are 26 Inspectors of Post Offices and Divi-
sional Head Clerks in the Burma Circle of whom 13 are Burmans, 12
Hindus and 1 Mussalman.

INADRQUATE REPRESENTATION OF MUSLIMS IN THE PoSTAL SERVICE IN
BUrMA.

300. *Mr. Afwar-ul-Agit: Will the Government be pleased to state
the total number of clerical appointments in the Rangoon General Post
-Office? How many of them are filled by Burmans, Hindus, Mussal-
mans and Christians? In view of the poor representation of Mussal-
mans in the postal service in Burma, do the Government propose to
tdke steps to ensure a greater representation of the Mushm community
ir the postal service?

_ ‘The Honourible S% Bhupendra Nith Miti¥: The total fumber of
cferical appointments in the Rangoon General Post Office is 431. Of
‘these, 100 are filled by Burmans, 215 by Hindus. 78 by Mussalmans and
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38 by Christians. As regards the last part of the question the Honour-
able Member is referred to the copyv of orders supplied to him in reply
tc his question No. 292.

301*—303.%

(Mr. N. C. Kelkar was absent when question No. 801 standing in his
name was called.)

Lala Lajpat Rai: May I, Sir, ask that question on behalf of Mr.
Kelkar?

Mr. President: Has the Honourable Member got the authority of Mr.
Kelkar to do so?

Lala Lajpat Rai: No, Sir.

Mr. President: The questions standing in the name of Mr. Kelkar
(questions Nos. 301 to 303) are so important that the Honourable Member
should have been here to put them. I direct that they shall not be treat-
ed as unstarred questions and entered in the proceedings.

THE RAILWAY BUDGET—LIST OF DEMANDS.
SECOND STAGE.

Ezxpenditure from Revenue.

DEmanD No. 1.—RaiLway BoARp.

Mr. President: The House will now proceed to consider the Demands:
for Grants on the Railway Budget.

The Honourable Sir George Rainy (Member for Commerce and Rail-
ways): Sir, I beg to move:

“That a sum not exceeding Rs. 11,70,000 be granted to the Governor General in-
Council to defray the charges which will come in course of payment during the year
ending the 31lst day of March, 1929, in respect of ‘Railway Board’.”’

Entire Railway Policy.

Mr. Jamnadas M. Mehta (Bombay Citv: Non-Muhammadan Urban):
Sir, I beg to move:

“That the Demand under the head ‘Railway Board’ be reduced to Re. 1.”

Mr. B. Das (Orissa Division: Non-Muhammadan): I rise on a point of
order, Sir. Last yvear, when my Honourable friend Mr. Jayakar moved
a similar cut, you gave it as your ruling that an amount of Rs. 100 should
be left to the Government, so that other Honourable Members may move
further reductions in if.

Mr. President: The Chair gave no such ruling. The Chair merely made
a suggestion to the Honourable Members to that effect.

Mr. Jamnadag M. Mehta: Sir, the Railway Board is a pocket edition
of the Simon Commission, and it deserves no better treatmsnt than what
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the Commission has got at the hands of this House. The Simon Com-
mission was appointed by an authority over which this House has no
control. So is this Railway Board. The Simon Commission is responsible
not to this House but to an extraneous authority. So is this Railway
Board. The Simon Commission will carry on its work or the absence of
work irrespective of what this House does. So does the Pailway Board
cairy on all its activities irrespective of the opinion and the vote of this
House. Whepever it has come into conflict with this House on a ques-
tion of vital importance, it has rushed t the Governor General for restor-
ing the cuts which this House has made. And, Sir, for this reason it is
absolutely necessary for this House to assert its self-respect and give the
Railway Board no better treatment than the Simon Commission has
gob.
But irresponsibility and arbitrariness are not the only sins of omission
e0r commission of the Railway Board. The disease goes deeper. Indian
Railways are for India, the money invested is Indian. and yet this Rail-
way Board is constituted entirely out of non-Indians. During the lask
seventy years, since the Railways were first built, the Government of
India have tried to exercise their control on the various raiway adminis-
trations by about fifteen different methods; the form of control has changed
from time to time, but on no occasion has an Indian been associated with
the machinery of control. Promises have been given, opportunities
have arisen, but these promises have not been fulfilled. Hopes
have been raised, but they have nct been satisfied and to
the people of India the Railway: Board is an institution for
broken pledges and blasted hopes. The House knows how Sir Basil -
Blackett promised that when there was a vacancy on the Board the claims
of an Indian would weigh very heavily in the scales. That vacancy did
occur but the promise was not carried out. It has occurred again when
Sir Clement Hindley has gone on leave; it was open to the Government to
have an Indian on the Railway Board if only temporarily. 8ir, on prin-
ciple, I maintain, with great respect to the gentlemen who constitute the
Board, that none of them has any place on the Board which is meant for
India and Indians. The appointment of Europeans should be a rare
exception (Cries of ‘‘No, no’’ from the European Members), onece
in a century if necessary, while the appointment of Indians on the Railway
Board should be the ordinary normal policy. That is as clear as daylight,
except to people who either through perversity, ignorance or selfishness will
not look at things in the proper way. Quite naturally and properly the
Railway Board should consist of Indians primarily and ordinarily, and only
on rare occasions of foreigners. (Cries of ‘“No, no”’ from the European
Benches.) But in the Railway Board everything is unnatural and the sons
of the soil are deliberately kept out of the charmed circle.

When I was coming to Delhi a constituent of mine sent me a question,
but there was one mandate of the Madras Congress against putting ques-
tions and being a loyal Congress man I did not put it. For the information
of the House however I will now say what that question was:

‘“(a) Will Government be pleased to say whether they have any information—as
Kamsa received that of the birth of Krishha—that the Indian, who is going on the
Railway Board has so far been born?

{6) If the reply to the above is in the negative, will Government be pleased to
say what measures they propose to take in order to bring about this event?’’

That shows the-extent of the disappointment and despair in the minds
of my constituents whosfeel that so far as it lies in the hands of those
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who now control the destinies of our Railways, they will not appoint an
Indian to the Railway Board. A Civil Servant may do almost any

work he is capable of doing anything on earth, and also in Heaven. (4n

Honourable Member: ‘“Can he go to  Heaven?’) Thope so But in

the opinion of the Railway Board Indians cannot be trusted. A Civil Ser-
vant may mismanage our currency, but he can be promoted to the Gov-
ernorship of a province. To-day he is doing finance work, to-morrow army
work, another day archeeological work, the next day some other work, and
in fact he is competent to do everything under the sun. But for an

Indian to be on the Railway Board—that is out of the question. And
apparently in the opinion of those who control the destinies of Indian
Railways the Indian who will go to the Railway Board is not yet born!

Sir, a self-respecting House will meet such supercilious attitude by pass-

ing this amendment that the Railway Board should be dismissed and dis-,
solved, and that is the meaning of the amendment which I move on behalf
of my Party.

The second question is that of the Indianisation of the superior ser-
vices of the railways. My Honourable friend, Sir Purshotamdas Thakur-
das, in his remarks yesterday. on the general discussion of the Railway
Budget, referred to the Press Communiqué which some of us on the Rail-
way Finance Comimittee had issved in November last, in connection with
‘the slow process of Indianisation in the superior railway services; we had
invited those who had failed in getting admission to the various railway
services to-.send us their names and qualifications, and the posts for which
they had applied; we have got shoals of communications and here, with
vour permission. Sir, T place the list* of those who have written to us on
the table, with a view that the House may find out how many competens
Indians, fullv qualified in every way ‘to fill the posts for whick they applied,
have been turned down. while all ‘the time the excuse given ‘is that there
are not competent Indians available and that the emplovment of Euro-
peans became inevitakle. 8ir George Rainy in his speech the other day
tried to make out that though there was remissness in'the past, so far as
the vear 1927-28 was concexned things were moving normally, that 70
per cent. of purmanent vacancies were being given to Indians and that in
the temporary list the percentage was even better. I am afraid Sir George
Rainv has been misled and the House has been misled by that statement
in his speech. He said there were 42 Indians appointed 1n permanent
posts. as against 18 Europeans;'tberefore the percentage ‘was 70. As a
matter of fact thirteen out of:the fortyv-two Indian vouths are not perma-
nent. They have still to undergo a course of probationship. through
which thev mav come out successful o may not; therefore it is not quite
correct to sav that 42 Indians were appointed to permanent posts. Tt all
depends op how many of them will eventually go to permanent jobs, and
therefore to-dav these 13 cannot be counted as permanent appointments;
and the percentage is thus really reduced to 60 per cent. and not 70 per
cent. as claimed. But apart from that T want to put two questions to
Sir Georee Rainv: why is it that in the matter of claims they bave sud-
denlv called in the services of a Claims Officer from England on the Gr?,st
Indian Peninsula Railwav? The claims amount has recently been going
down verv considerably—from 120 lakhs it has now come down to a few
lakhs and that shows that there is greater watchfulness and efficiency

T * Printed as Appendix A to these Proceedings.
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in the various departments of the Railways. If that is so, I cannot under-
stand why the Great Indian Peninsula Railway has appointed a European
gentleman as the Claims Officer, against, as I understand, the advice of
the Railway Board. Why was {he Great Indian Peninsula Railwav ellowed
to do so? We find that this verv fortunate individual has passed what is
equivalent to the inatriculation examination here. and that Le has worked
in one or two railwavs for some time. That is about all the merit that
this gentlemnan has for superseding a number of competent Indians who
have served very creditably and well for years in the Claims Department,
and they could have verv well been appointed ; and I ask Sir George Rainy,
whyv this Claims Officer was indented from England, in supersession of
the rights of many competent Indians who could have been appointed? I
ask him also whether this Publicity Officer’s post which has been created
-during the current vear has been given to an Indian or to a European; the
wages seem to show that it cannot have gone to an Indian, it is Rs. 2,500
a month, and therefore T am right in sssuming that even this post has not
been given to an Indian. What publicity is there that an Indian eannot
-do? May T know what this present officer is doing that an Indian officer
could not have done? Sir. vou find that the policy, however disguised. is
still one of giving preference to foreign talent and foreign material over
indigenous talent; and for these reasons T do maintian that there is everv
justification for the House to reject the Demand except to the extent of
granting it a solatium of one rupee.

~ 8ir, the railway policy in 1921 was investigated by a Committee of this
House. That Committee recommended that Rs. 150 crores should be spent
-during five vears for the purposes of rehabilitating Railways; and in March
1922 the House recornmended that out of these 150 crores as much as
possible should be spent in India for the establishment of railway industries.
"These 150 crores have been voted; they ‘have been spent probablv, but
the two most important railway industries have still to come; and such
of them as could have been established have been ruined by the vaciliating
policv of the Government. We were told that out of 150 crores, 484 crores
would be required for purchasing wagons. Have the Indian wagon comr-
_panies been given orders to the extent of 48} crores? Is there a flourishing
wagon industry in the countrv? We were told that coaches to the extent
of 18 crores would be required. Have those coaches been manufactured in
this country? Engines were to cost 30 crores and so on; and I venture to
say that the amount of 150 crores was obtained on false pretences if it
was not to be spent in the manmer recommended by this House. The two
most vital industries eonnected with the Railways are wagons, coaches and
locomotives. But such of them as existed have been crushed and those
not existing have not been allowed to come into existence; and Heaven
-only knows when any railway industry will come into exisbence.

Sir, there is another matter. Simce the separation of railway finance
we have discovered what we did not know before. I just want to remind
my friend, Mr. Neogy, with whose remarks I agree entirely, that
the powers which we now do not enjoy, we have never enjoyed; the only
new element is that we now find out that they are powers which this
House should emjoy and that without those powers our control.is and will
‘be illusory. Bir, we find that, never mind whether a scheme of railway
construction or survev or preliminary investigation has or has not crme
"Before this House, any unspent amount of a particular grart is being spent
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on such unsanctioned schemes by re-appropriation; and this re-approprin-
tion proceeds to the length of spending money on schemes about which the
House knows nothing, which never appeared on the budget paper and this
kind of re-appropriation becomes criminal misappropriation because it
evades the constitutional control of this House; and in no self-governing
country can constitutional control be evaded with impunity. And, Sir,
not merely the Railway Board can do this, but also the Raiiway Agent;
and sometimes he does it without consulting the Railway Board. In the
forthcoming review of railway finances, the House must take a determined
stand against the unconstitutional power of the Railway Board.

Then, Sir, the profits of the Railways, such as they are, are due to ex-
change and sweated labour. It is a disgrace that a railway workman should
get Rs. 9 a month; Sir Charies Innes in answering that point last year said
that Rs. 9 was more than a man would get as agricultural wages, and
the Rev. Dr. Macphail. I think he was, supported the statement. Sir, I
have in my possession a copy of an official report on agricultural wages in
the Bombay Presidency and I want to tell the House and the Railway
Board that, so far as the Bombay Presidency is concerned, the staterient
of Sir Charles Innes was wholiv inaccurate, it is simply not true that
agricultural wages in the Bombay Presidency at any rate are below Re¢. 9
a month. This official document will make it clear that the minimum®
wage is 9 annas a day, which is certainly quite 80 per cent more than Rs. 9
a month which works out to five annas a day—an amount which a fashion-
able lady would spend on washing her lap-dog. Is this the wage you want
to pay to human beings in the twentieth century and then say that it. is
more than the agriculturist gets? If it is so, it is all the greater disgrace-
to Government (An Honourable Member: Government?—yes—that in
this country things should have come to such a pass that agricultural labour
should get less than Rs. 9 a month. (An Honourable Member: ‘‘They do-
not want more’’.) Even the peons in the Railway Board get Rs. 14 a month.
The contrast- between Rs. 6,000 a month and Rs. 14 a month is so glaring
that people sitting at the head of a table with sepoys standing behind them—
Rs. 6,000 against Rs. 14—is a contrast which_anybody could have noticed
but the Railway Board. I think the one most important thing wkich-
ought to come under revision is the wages of these peons and workmen:.
and they should be raised to a human and decent figure.

I find in one of the railway books a statement, about latrines in third"
and intermediate class compartments, not that they are cleansed regulariy,
but that they are being cleansed at reasonable intervals. This statement is
really a euphemism for stating that they are not being cleansed regularly.
(An Honourable Member: ‘“Which Railway?’’) It is the Bengal-Nagpur
Raiiway I think. That sanitary conditions are not being looked after
properly in the Railways, and fhat the Railway Board should boast of
running the Railways at a profit is sufficient to condemn the Board before
the civilised world. ‘

Sir, there is one further point with which I want to deal. The Railway-
Board utilise the services of contractors for structural works or for re-
construction of lines when they themseives cannot do these things depart-
mentally. Sir, in this matter the policy of the House is that contracts
should go to the lowest tender, but everybody will be prepared to agree
that that rule should not be carried out blindly. For instance, if vou wank
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to build the Khyber Railway on contract the best method is not to give the
contract to Afridis or Waziristan people, but to people who show that they
have got plant and machinery and equipment, who have got trained and
skilled technical labour at their command, who have got financial re-
sources and who can carry out the contract satisfactorily. The Great
Indian Peninsula Railway nrust have recently suffered loss to the extent
of lakhs of rupees and delay as well on account of holding up some im-
portant schemes because in giving the contract to the lowest tenderer, care
was not taken to see that the contractors had experience and resources in
railway construction. On the other hand, the contracts for loading and un-
loading of wagons in which only a small amount of labour is necessary and
no technical equipment is essential, are passing as heirlooms in the family
of some people. In the Bombay, Baroda and Central India Railway these
contracts for which no particular technical skill is necessary are passing
from father to son and it is because the lowest tender principle is nct
followed in regard to giving out loading and unloading of wagons contracts
that loss to the extent of some lakhs of rupees is suffered: Also the ice
and aerated water contracts do not require any technical skill, but they
are also not given out on the lowest tender principle.

Sir, the last point I want to make is what I said in the general discus-
sion that vour Railways are really not paying, that your so-called profit
is illusory, that your reduction of expenditure is an eye-wash, that all your
so-called surpluses are a premium on inefficiency, wastefulness and extra-
vagance. All these profits are due almost exclusively to the profits on ex-
change you are making. Sir George Rainy said only 62 crores of expendi-
ture for four years in succession, in spite of the increase in traffic and
mileage. It all means that you have been benefiting at the cost ~f the
mass of the people of this country. For instance, regarding the repairs to
locomotives Sir George Rainy gave many particulars and said that they have
reduced the cost from Rs. 14,000 to Rs. 11,600 and so on,—it cannot be
true. Their present accounting system is so chaotic that they are no: in
a position to tell the world what they spend on the repairs of each loco- -
motive. On page 11 of the Dickinson’s Report, vou will find a quotation
from the Raven Committee. paragraph 156. I gather from that paragraph
that the wayv in which repairs are carried out cannot indicate as to how
much a particular locomotive costs for repairs. I will quote the exact
words : |

““ . . . we consider it necessarv to express our disapproval of the practice
that has in recent years been adopted of charging all repairs to enginea to one Standing
Work Order. This has practically resulted in the costing system running to seed and

in the Standing Work Orders for repairs being used as a dumping ground for out-
standing balances '’ )

and so on. On account of the system at present followed you cannot tell
at any given moment what is the cost of repairing a particular locomotive
because there is only one Standing Work Order under which everything
is done—it is a dumping ground—and therefore it was very courageous on
the part of Sir George Rainy to say—unless the system has been changed
since 1927—that he has reduced the cost of repairs  of engines from
Rs. 14,000 to Rs. 11.000. Nothing of the kind can happen. For all this,
Sir, I say that it is merely the exchange profits and not their economy
which has led to the reduction of expenditure. For these reasons, I suggest
that the House should, for its own self-respect, in the interests of econpmy
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and in the interests of efficiency, tell the Railway Board that they do mnot
deserve to remain where they are.

Sir, I move.
Mr. President: Motion moved:
*“That the Demand under head ‘Railway Board’ be reduced to Re. 1.”

Mr. R. K. Shanmukham Chetty (Salem and Coimbatore cum North
Arcot : Non-Muhammadan Rural): Sir, I support the amendment moved by
my friend Mr. Jamnadas Mehta. In support of the amendment, he gave
s detailed exposition of the various aspects of railway administration policy
pursued by the Railway Board. I do not propose to cover as vast a field as
he has attempted, but I would like to confine myself to one or two aspects
of raillwav policy.

I propose, Sir, in supporting my Honourable friend’s motion to say just
a few words on the st¢ps taken by the Railway Administration to give effect
to the policy recommended by this House in 1922 and accepted by the
Government of India, namely, the poliey of encouraging the establishment
of the necessary industries for the manufacture of railway material. Last
year during:the discussion on the Railway Budget we had a very interesting
discussion on the policy pursued by the Railway Board with regard to the
wagon industry in this country. On tha{ oecasion my chief, Pandit Motilal
Nehru, gave a very vivid exposition of the policy of the Railway Board in
this matter. a policy which has resulted in killing practically the wagon
industrv in this country. @ The Honourable the Chief Commissioner for
Railways in a speech, characterised amore by resentment than by reasoning,
attempted an elaborate justification of the policy of the Railway Board.
And to-day, Sir, I propose to bring to the notice of Government and of
this House the fact that the Government of India, instead of trying to

. .do something to set the wagon industry . . . . .

~ Sir Walter Willson (Associated Chambers of Commerce: Nominated
Non-Official): On a point of order, Sir. There is ah amendment on the
paper dealing with the wagon industry in which very many of us are very
much interested and hope to have a full debate on the subject. May I ask
the Honourable Member if he could keep over that subject and not bring
it on the Railway Board policy? If it is sandwiched amongst so many sub-
jects it will perhaps be lost sight of to some extent.

Mr. R. K. Shanmukham OChetty: I am sure, Sir, my Honourable friend
Sir Walter Willson would have an opportunity of raising this discussion on
the wagon industrv on the present vote itself. If he considers it so import-
ant why should he unot press it on the present amendment?

Sir Walter Willson: Because there is a special amendment to deal with
it. '

Mr. B, K. Shanmukham Ohetty: That does not matter. Make thia as
your special amendment for that purpose.

Sic, I propose, as I said, to bring to the notice of this House the fact that
the Railwayv Administration are persisting in a policy the ultimate result:
of which will be to completely wipe away the wagon industry. Honourable
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Members will remember that as a result of a communiqué issued by the
Government of India in the year 1918 guaranteeing the purchase in India
of about 8,000 wagons annually for a period of 10 years, two new com-
panies specially designed for wagon building, with a capital of about a
crore of rupees, came into existence, and two other existing companies at
considerable expense altered their plant to suit it for the building of
wagons. In 1924, us the result of the report of the Tariff Board, the Gov-
emmen{ of India undertook the policy of giving a subsidy to the wagon
industry, and in 1926, when the wagon manufacturers in India were in &
position to compete fevourably with the foreign manufacturers and were in
a position to stand on their own legs without bounty or any further support,
the Railway Board made the startling announcement that for two or three
years more to come thev would not require any more wagons. As I said,
this aspect of the question and the circumstances that led to this announce-
ment by the Railway Board were discussed at very great length last year.
I do not therefore propose to traverse the ground once again. As a result
of the sad plight in which th2 wagon companies were placed I understand
negotiations were carried on between the Railway Administration and some
of these wagon companies which resulted in the purchase by the Railway
Administration of the Peninsular Locomotive Company for about Rs. 20
lakhs. In so far as the Railway Administration had come forward to com-
pensate this company for the disappointment we have absolutely no com-
plaint to make. But then, Sir, the intention that the Government have
at present of utilising the plant of the Peninsular Locomotive Company for
the building of carriage underframes will, I submit, completely wipe away
the wagon industry in this country. The policy which the Railway Admi-
nistration now propose to pursue to build carriage underframes in the Penin-
sular Locomotive Company will not merely finally kill the wagon industry
but it will be a violation of thz declared policy of the Government. I said
that the building of carriage underframes by the Railway Administration
itself will finally kill the wagon industry, and I will give my reasong for
making this contention. Besides the Peninsular Locomotive Company there
are three other companies, one of which specially came into existence
as wagon building concern and two others made considerable alterations to
their plant to suit them for the building of wagons specifically on the
strength of the Government communiqué of 1918. I suppose it will be con-
ceded that though the Railway Administration mayv not require any more
wagons for two or three vears to come, after the lapse of two or three vears
thev would certainlv need wagons and the problem therefore now is how
to keep alive these companies so that, when the demand for wagons again
comes, these companies might be in a position to manufacture wagons. I
am not a technical expert in these matters, but I am told that the onlv
other manufacture which a wagon manufacturing concern can engage ir
the absence of wagon building is the construction of carriage underframes.
Tf the Railway Administration is to undertake the manufacture of jts own
carriage underframes, I ask, what work has these three companies to under-
take? If these threr companies are given a chance of manufacturing
carriage underframes. it will give them just sufficient work to keep them

going for two or three vears, after which period they expecs that the Railwav

Administration will place orders for wagons once again. If these companiés

are now deprived of the opportunity of manufacturing carriage underframes.

then the only course open to these companies wilt be to shut their works

down and when the time comes for the Railway Administration to purchase

*
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‘more wagons, they will not find in India any undertaking prepared to con-
struct wagons.

Apart from this serious situation the intention of the Railway Board to
build carriage underframes in the Peninsular Locomotive workshops would
be, as I said. a violation of the declared policy of Government itself. The
policy of Government in this matter is contained in a letter from the Rail-
way Board, dated the 11th August, 1923, to the Indian Engineering Asso-
ciation. In this lettar the Railway Board says:

“I am directed to inform your Association that it is the policy of -Government
10 restrict railway workshops to their primary function of dealing with the repairs
and maintenance of the stock and equipment of the railway as far as this ¢can be
done with observance of economy in the working of the shops. To some extent it
is desirable to undertake work that is not purely repair or maintenance work in order
to make the best use of machines and staff that could not otherwise be given
continuous full time employment. But it is the policy of Government to keep the
amount of such work to a minimum and particularly where it can be done by private
firms.”’

Now, I submit, Sir, that the proposal of the Railway Board to undertake
the manufacture of carriage underframes will be a direct violation of this
declared policy. In addressing a meeting of the Associated Chambers of
‘Commerce on the 20th December, 1927, my Honourable friend the Com-
merce Member said that the acquisition of the Peninsular Locomotive Com-
pany’s works was not the result of any change of policy nor was it connected
with any change of policv. It is true that the acquisition of the Penin-
sular Locomotive Company by the Railway Board is not the result of any
change of policy. The acquisition was necessitated by the fact that the
‘Government had to come to the help of this Company which had specifi-
cally come into existence on the communiqué of 1918 regarding wagons.
But T submit that the decision of the Railway Board to build carriage
underframes in these works would be a direct violation of that policy. This
proposal to build carriage underframes has caused serious apprehension in
the minds of those engaged in these industries so much that the meeting

of the Associated Chambers in December 1927 was forced to adopt the
following resolution :

‘‘This Association, having regard to the expressed policy of the Government of
India with reference to manufacture in railway workshops, views with apprehension
the reeen’t acquisition and extension by Government of the Peninsular Locomotive
Company’s works and tne extension of various State Railway workshops which would
-appear to be preliminaries to a reversal of that policy.” ’

But my Honourable friend, the Railway Member, might verv well ask, what
are we to do with the plant of the Peninsular Locomotive works? To
which my answer is that the Peninsular Locomotive Company was originally
started as a concern for the building of Locomotives and Government must °
now make the necessary alterations in the plant to enable the Locomotive
Companv once more to build Locomotives. It is for that purpose that the
Pe‘n}nsu]a',r Locomotive Companyv’s works must be used by the Railway Ad-
ministration. Apart from the fact that such a step will avert the serious
danger of wiping away the wagon industry it will have the further beneficial
effect of making a start in the building up of locomotives in this country
After the verv sad experience of Indian manufacturers with regard to thé

.»wagon industry, it is not now possible for any private concern to come into
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-existence for the manufacture of locomotives, whatever assurances Govern-
ment might give. Are we then to go without having any works for the
manufacture of locomotives in this country? If locomotives are ever to
be manufactured in India at all, then some step ought to be taken in this
direction. T submit that the acquisition of the Peninsular Locomotive works
by the Railway Administratioa furnishes a splendid opportunity for making
a start in this direction. After working it for some years probably they
may think of handing it over to a private concern.

I would just, before I conclude, like to say a few words on the question
of the reorganisation of railway workshops and their consequences to the
‘railway manufactures in this country. This question becomes important
especially in view of the Raven Committee’s report. — Honourable Mem-
‘bers will remember that among the terms of reference to this Committee
-are the following:

“The advisability of concentrating the manufacture of spare parts in one or
‘more of the larger workshops and of relieving the repair shops of all such manufacturing
‘processes.

In accordance with this term of reference the Raven Committee have re-
-commended certain messures for centralising manufacture and for stand-
ardisation. ~'While I welcome the decision of the Government of India to
give effect to the recommendations of the Raven Committee Report with
a view to manage their workshops more effectively and economically. I
submit that they must always keep in view this fact that whatever they
do in the enlargement of their activities in the railway workshops these
measures should not have the result of competition with indigenous private
manufacturers.  If the railway workshops are to undertake the manu-
‘facture of spare parts for themselves, then they must make out a case that
they can make these spare parts cheaper than private agencies, and they
must also make out a case that private agencies have failed to supply
these spare parts regularly for the Railway Administration. Unless they
have made out a case on these two points, they would not have any justi-
fication for manufacturing spare parts and thereby competing with private
munufacturers.  Sir, these are some of the points to which I thought it
would be worth while to draw the attention of this House and of the Gov-
ernment of India so that whatever might be the consequences of the dis-
astrous policy followed in the past, the Railway Administration may not
persist in the following of such a policy as to discourage and ultimately
cripple the indigenous industries connected with railways.

Mr. E. F. Sykes (Bombay : European): Sir, Mr. Shanmukham Chetty
devoted a large part of his speech to the question of the wagon policy
of the Government of India. My Honourable friend, Sir Walter
Willson. has pointed out that it is a little inconvenient to have this point
raised at this stage of the debate, because while my Honourable friend, Mr.
‘Shanmukham Chetty, hag explained the situation with very great lucidity
in & manner that I think commends itself to the greater part of the Members
of this House —it certainly commends itself to me and to many of my
friends on this side—he has raised it at a stage in which it is impossible
to support him with our votes for he has raised it on a cut to
reduce the demand of the Railway Board to one rupee. which we could not
possibly support. On the other hand, if we do not give expression to our
views on this point at present we should probably not have an opportunity
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to do so later. I therefore wish to deal very shortly with some of the
points on this question of wagon construction. I tglink my Honourable-
friend, Mr. Chetty, has made the general position perfectly clear to the-
House and I do not want to go over it again. It has a long history and
we have heard it several times, and I think most of the Honourable Mem-
bers know what we think about it. The only point which I wish to take-
up is the proposal which Mr. Chetty has made for dealing with the existing
situation. I have seen in the newspapers of the last few days an ad-
vertisement by the Railway Board in which they call for tenders for under-
frames, and comparing it with the figures that are shown in the Budget
for new construction and renewals of rolling stock it appears that this
invitation covers the current year’s programme. It is not clear from the
advertisement whether the Government propose to place these orders in
the country, but I suppose they would be placed in the country, if the
prices are considered to be satisfactory. That provides for the immediate-
future. Mr. Chetty’s suggestion is that the construction of all underframes
should be given on satisfactory terms to the firms in the country until the
demand for wagons enables them to revert to the manufacture for which
they were designed. If the Government are going to proceed with this
12 Noox proposal for manufacture in the Peninsular Locomotive factory,
* that would only be a temporary paliative. If additiona]l wagons
will not be required for two or three years, then there will be a gap of
one or two years. Mr. Chetty’s suggestion wag that the works™ having
been originally designed as a locomotive works should be utilised by the:
State for the same purpose. I doubt whether they can be utilised very
much for this purpose. The policy that Mr. Chetty suggests may be a-
suitable one but it is not one that we can assent to on the spur of the:
moment. The House will remember that when the Government decided’
not to proceed with the proposal to give locomotive contracts to the Penin-
sular Locomotive Company some figures were given which showed that
it was quite impossible to give sufficient orders to keep the Company
going: I have no information on the subject myself but the point is:
worth considering before we go any further. Then Mr. Chetty is a little
inconsistent. = He addressed the iHouse with a view to getting its assent
to the proposition that State manufacture should be restricted ag much as
possible.  Nevertheless in the course of his remarks he also suggested that
the State should undertake the manufacture of Locomotives.

Mr R. K. Shanmukham Chetty: When I spoke I made my position-
perfectly clear. I wanted the State to undertake the manufacture of
locomotives for two reasons.  Firstly, if they begin to manufacture under-
frames, that means that wagon companies will have absolutely no work for
two or three years and they will have to shut down. Secondly, since
there is no chance of a private locomotive manufacturing company coming
into existence the State must give support in that direction by beginning to
manufacture locomotives.

Mr. E. F. Sykes: 1 do not think I seriously misunderstood Mr. Shan-
mukham Chetty’s position in this matter. I understood his proposal was.
to establish State manufacture of locomotives on the site of the present-
Peninsular Locomotive Works which although called locomotive works are
not now locomotive works. I take it that the value that you can attach
to -them as locomotive works is very slight. As I have said before, this
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proposal of Mr. Chetty is a little inconsistent with the whole tenor of his
speech and I think a little inconsistent with the views of the House on
this subject and a little inconsistent with the views of the Government ex-
pressed on previous occasions. The Government hag always been ready
to encourage private enterprise in India. =~ We agreedson that a long time
ago. The general feeling of the House is against State manufacture ex-
cept in unavoidable circumstances. The proposal was that the State
should take them over and later on hand them over to a private company.
The House will remember what happened not long ago when the personnel
of one of the railway workshops had to be reduced for perfectly good and
urgent reasons. I am perfectly certain that once the manufacture comes
under State control, there will be no chance whatever of transferring it to
a private company. I admit that this is a purely negative criticism and
that something further is required. @ But I am sure that Mr. Chetty will
agree that we have had very little time to think about it and to produce a
reliable scheme, nor have we the requisite information. For example,
I am not certain that we know what the cost of the locomotive works was.

Mr. A, A. L. Parsong (Financial Commissioner for Railways): We paid
twenty lakhs for them, but I hesitate to say that that is their value.

Mr. E. F. Sykes: Thank you, Sir: naturally some think that the price
exceeds the value—others that the value exceeds the price. However we
may take it that expenditure so far incurred is twenty lakhs. But if
we are going to set up a locomotive building plant, we can assume that
all we have towards it is a site and some roofing and some sidings: our
attention needs to be fixed rather on the further expenditure to be incurred
than on that already incurred: and in view of the disproportion between
these amounts, it might be well to follow a recent precedent. ~The House
will have learnt from the proceedines of the Standing Finance Committee
and from its own votes that the Railway Department withdrew from an
unsatisfactory investment—I refer to a small branch line in Arakan, selling
what was saleable and writing off about thirty lakhs of capital.  Similarly
it might be well to sell the works for what they would fetch and abandon the
proposal. I have no more to say except to repeat that in many respects
I am in agreement with Mr. Chetty, and that I appreciate the manner in
which he has presented the case. My regret is that I am unable to show
my agreement by joining him in the lobby.

Mr. B. Das: My friend Mr. Sykes who happens to be the other engineer
in this House laid down the principle that this House has always been
against State manufacture.

(At this stage the President vacated the Chair which was occupied by
Sir Darcy Lindsay.)
He might be voicing the views of the group to which he belongs but the
opinion of this side of the House is that as long as there is not proper
development of the engineering industry by the Indian nationals so long
must the State take up the manufacture of these things and give encourage-
ment to engineering industries. If we look into the case of the Peninsular
Locomotive Company, it was started at the instance of Government and
certain people invested huge sums in it. 20 lakhs of rupees were paid to
that company by the Government for its purchase and when that Company
did not receive orders from the Government who are the only purchasers of
locomotives it had to liquidate and sell its assets to the Government for a
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s&g. Whether Government has turned that Company into & wagon
manufacturing company or not is not our concern; we on this side desire
that the Government should introduce and initiate the manufacture of loco-
motives in India. Unless Government do it, it will be very difficult for
another company to start the manufacture of locomotives. Indian com-
panies will not start it as they have no confidence in the promises of
Government that they will ever receive any orders for loccmotives. 1f my
triend Mr. Sykes is so anxious that the State should not manufacture loco-
motives I do not mind his advising British manufacturers to start such a
company in India, and if such a company is started we would then not
mind asking Government not to manufacture locomotives.

Sir, I will now come to the general proposition before the House,
namely, our condemnation of the railway policy of the Government of India.
In 1924, when this House passed a Resolution which my Honourable friend
Sir George Rainy characterised as a convention, this side of the House was
not satisfied with the particular convention that the Government desired
the House to pass, and two riders were added to the effect that the Railway
Bourd should be Indianized and the stores purchase policy should be
defined and altered — the actual words were, ‘‘ that the purchase of stores
should be undertaken through organizations of the Etores Purchase
Department of the Government of India.”” Those two riders were not
opposed by the Government, and the convention as amended was unani-
mously passed by this House. During the discussion my Honourable friend
Sir Basil Blackett said in regard to Indianization that Government would
promise the House that there would be 75 per cent. of Indianization in
the Railways in the superior services, as recommended by the Lee Com-
mission’s Report, and there was no use in doubting the bona fides of the
Government. Well, we have ample reasons to doubt the bona fides of the
Government and I will come to that later. It has already been referred to
by my friend Mr. Jamnadas Mehta. The history of this stores purchase
policy is a long tale, but in brief the policy of the Railway Department in
this connection has been not to encourage the Indian Stores Department
which then came into existence but to have a different policy to which 1
will refer later on. Further, when this convention was passed it was
decided that after three years the Government would come before the
House and re-discuss the general policy of the separation of railway finance
from general finance. I may say that I am in favour of the separation but
nevertheless the Government have violated their promise. This is the
fourth budget since the separation and it should not have been introduced
in this House without a discussion of the whole policy of this separation of
railway from general finance. I therefore say that that convention has
been violated not only in that aspeet but in the non-appointment of Indians
as Members of the Railway Board. I maintain that as long as the present
policy of separation continues there should be a representative of the
Finance Department on the Railway Board, and whether he be a European
from the Finance Department, as my Honourable friend Mr. Parsons is, or
another Indian Member, it does not matter. And the Chief Commissioner
of Railways should be the technical adviser of the Government of India as
under the Statute, and at present I think he should be an European during
the transition stage, as owing to the policy of Government and the Railway
Department Indians are not promoted to the highest posts in the engineer-
ing service of different Railways. But the other two Members need not be
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‘Europeans at all. If they are, it is because of the benign policy of the
:Government who do not want to give effect to the unanimous will of the
.Indian people that those two Members should be Indians. Of course at
times cuts in Demands have been made insisting that- all the Members
of the Railway Board should be Indians; but I think that during the
transition stage that is not possible. I do however claim that those two
Members should be Indians so that the Indian view-point may be properly
.represented on the Railway Board. Last year in discussing this very
thing the Honourable Sir Charles Innes said that he never promised that
he would give effect to that policy, namely, that one Member should be an
Indian—although Sir Basil Blackett had promised that on the floor of
this House. He said that he had never assured us on behalf of the Govern-
ment that one Member should be an Indian, but he gave us the names of
‘two Indians, Mr. S. D. Gupta and Mr. Hayman, who he said gave him
valuable assistance and occupied two important posts on the Railway Board.
I know that our old colleague, Mr. P. R. Rau, is now acting for Mr.
Hayman, but Mr. S. D. Gupta has since been removed from the Railway
Board. In 1925 a cut of Rs. 77,000, known since as the Patel cut, was
‘made by us in the hope of teaching the Railway Board a lesson, but the
‘Railway Board taught Indian India another lesson, it removed some of the
TIndians employed on the staff of the Railway Board on the plea that there
was uo place for them there. That is the way in which the staff of the
Railway Board is Indianized. At present there are onme or two Indians
whom we look upon with respect, Mr. P. R. Rau and Mr. Kaul. But
generally the Government’s policy is to weed out Indians. If that is

TIndianization then that policy ought to be condemned by this side of the
House.

Sir, referring to Indianization, when this House gave its tacit sanction
to the enjoyment of the Lee concessions by the Company-managed Rail-
ways, some of us wanted to see that the bargain on the other side was kept,
which was to the effect that the Company-managed Railways were to be
Indianized to the extent of 75 per cent. in their superior services and in
that case we did not mind them enjoying the benefits of the Lee
loot. I remember my old friend Sir Alexander Muddiman asked
me to vote with him for expressing that sentiment on the floor of
‘this House. Now, what has happened? Here I would like to congratulate
my Honourable friend Sir George Rainy on his possession of that sixth
:sense, which members of the Government always lack, of intuition-—human
understanding of the -sentiments of Members on this side. I appreciate
that sixth sense in my friend. However, my Honourable friend Sir George
Rainy has grappled with the problem in anticipation but he has not been
able to grapple with it properly. About Indianization he says that this
vear’s recruitment may come up to the 70 per cent. standard in State-
managed Railways, but he has been ominously silent about the Company-
managed Railways. Well, the Honourable Mr. Parsons frem his place in
the Public Accounts Committee, when we were discussing the allocation
of funds to the Company-managed Railways, told us that Company-
‘managed Railways belong to the State and they should receive the same
consideration as State-managed Railways. Well, if the State-managed
Railways are going to have 75 per cent. recruitment, the Company-managed
Railways are in duty bound to do the same; and from the Railway adminis-
tration Report of 1926-27 we find that the Indianization of the State-
managed Railways went up during that year from 33-2 per cent. to 34.68

B2
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per. eent., and I think this year it will be about 38 or 39 per cent. in the:
State-managed Railways, while on Company-managed Railways it would.
not be more than 12 to 15 per cent. and on some of the Railways like the
Bengal-Nagpur Railway it would be much less. What is the use of giving-
them the Lee concessions from 1924 when they have taken no steps to give
effect to the 75 per cent. Indianization? Remember, Sir, we want 75 per
cent. of the whole cadre of officers. and if 75 per cent. are recruited every
year it will take us 20 or 30 years to reach the 75 per cent. There ought
to be a policy initiated that in some years the whole 100 per cent. of the
recruitment for the superior staff should be Indian,—and that is not being
given effect to. That is our charge against the Government.

I may draw the attention of the Honourable Member for Commerce
to the fact that last vear we initiated a debate that the portfolio which
he holds is a_misnomer. He ought not to be the Member for Commerce,
he ought, as the Acworth Committee recommended, be the Member for-
Communications. The Department of Posts and Telegraphs should be
placed under him, and the Member for Industries and Commerce should -
be another Member, be he an Indian cr non-Indian it matters little.
But then the high commercial policy which always characterizes the policy
of the Government of India has prevented them from taking such action
because if they do that, an Indian will be in charge of the Commerce:
Department and the Government of India cannot be a party to that, nor-
would our friends, thes representatives of British commerce, like an Indian
Member of the Government of India to be in charge of commerce. The
Honourable Member is in charge of ports, docks and harbours, but he
should also be in charge of inland navigation; at present he ismot: and
so inland navigation, which forms a large part of the communications in
the country, is neglected. There was a chance when Sir Charles Innes
left the Government of India and my Honourable friend Sir George Rainy
took charge of his portfolio to adjust things and Government could have
easily reshuffled the portfolios, but they do not like to give effect to
anything in compliance with any of the recommendations from this part
of the House, and in this matter they would have received the support of
all of us in this part of the House. (An Honourable Member: *‘ Address
the Chair.”’)

Sir, if we look at the papers that have been presented to us, by the
time we turn from the pink books and come to the blue book we turn
blue (Laughter) (An Honourable Member: ‘‘ White.”’) and we find that
there is a policy of evasion in presenting the materials which will help
us. After all, all of us are laymen, none of us are experienced engineers
like my Honourable friends of the Railway Board. (Mr. Gaya Prasad’
Singh.: < You are an engineer yourself,””) and it is hich time that Honour-
atle Members should not lose themselves in the pink books and the blue
books because they cannot get much information. Of course I will come
to this point again on another occasion, and I would suggest to the
Government that, as has been suggested by the Public Accounts Com-
mittee, Government should alter their whole system of presentation of
the Railway Budget, and this point has also been touched upon by the
Dickinson Report. Sir, I consider Government should take a note of’
warning that the presentation of the Railway Budget is not satisfactory.
While I congratulate the present Member on his successful Budget, on
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his showing an increased passengers and goods traffic for the year and on
‘his keeping down the expenditure, 1 think with the aid of his sixth sense
, he has also been able to judge that the railway working expenses are
going up to an alarming extent, though I congratulate him on his keeping
-down the operating expenses to Rs. 62} crores as it was last year. But
we are going down headlong into the precipice: we are incurring heavy
_ -vapital expenditure every year. Then this year the interest charges have
been 1} crores more, and the depreciation charges 50 lakhs more. Every
year the depreciation charges are increasing and the interest charges on
-every growing Capital are also increasing, but the proportionate income from
excess ‘passengers and goodg traffic is not increasing, as my Honourable
friend, Mr. Neogy, and my Honourable friend, Mr. Jamnadas Mehta,
pointed out the other day. So Government should take a note of
warning and consider how they are going to reduce their general cost on
operation and maintenance.  Although my Honourable friend, Pandit
Nilakantha Das, brcught forward a proposition before this House which
seemed to some a quaint proposition at the time, now I think we should
-consider it a right suggestion that Government should Indianize in spirit
the administration of the Railways. ‘' Indians always draw lesser salaries
than Europeans and if you recruit Indian staff more and more you will
‘thereby reduce your operafing costs, and you should take a note of warning
about your heavy capital expenditure every year in spite of your showing
in the pink books that such and such a project will produce 5 or 6 per
cent. income to the State, because the anticipated income from the incre-
ment of passengers and goods traffic will not come in although your
interest charges and depreciation charges are increasing.’’

Sir, this Government has a policy of putting down their military ex-
penditure into every nook and corney and they play the game of hide-and-
seek and they want to test our sixth sense in this House to see if we
-can find out that the Government have introduced military expenditure
into a civil Budget. Sir, the expenditure on strategic lines is growing,
the capital expenditure on them is growing, and the operating expenses
.are also growing. The question is whether if Government will spend more
and more money on strategic lines and if they want more strategic rail-
way lines, whether it should not come from the special sum of money
that is allotted to my Honourable friend, Mr. Macworth Young. Sir, I
specially draw the attention of the House to the question of the Aden
Railway. Last year during the budget discussion we came to know that
we have to pay in future £250,000 to the British Government and that
the British Government are responsible for the military policy of the
‘Aden territory; and we were told that only the municipality and some
other functions would be under the control of India. Why is it, Sir,
that the Aden Railway, which is running at a loss of 40 to 50 lakhs, will
be a permanent burden on the Indian tax-payer? If Aden is not to te
controlled in its military policy by the Government of India, the cost of
the Aden Railway should be better borne by the British Government and
the British Government ought to pay us the money spent so far by the
people of India on the capital outlay of that Railway. and they ought
to bear all future losses that will occur on the Aden Reilway.

Sir, these are some of the remarks that I have to make, and before
closing my speech I just want to make one observation atout the mandate
which we in this side of the House give and which the Government always
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ignore. The Acworth Committee pointed out that large stores to the
value of 23 or 25 crores were lying at different railway stores. This House:
"has often insisted that the Railways should reduce their store balanoes.
I compare the 1925-26 Audit and Appropriation Account with that of the:
Stores Account of this year. I may tell the House that I had to take lots
of trouble to collect these accounts from the pink books. They are placed:
at such places and a summary is not put in, so that Members are not in:
a position to see the figures at a glance. In 1925 there were 16 crores.
and 86 lakhs worth of stores in different railways. This year the total
stores balance is almost the same; while the debit that was made in
that year was more, this year it amounts to much. less. I will just give
one or two figures. I will take the case of the North Western Railway.
The North Western Railway had a store balance in 1925 of Rs. 8 crores and
24 lakhs. At the end of the year 1926 it was reduced by Rs. 64 lakhs. In.
this year's Budget the stores talance is shown as 412 lakhs, even a higher
figure than the balance of 1925; and. the total stores was something less.
than ten crores. This yvear the total stores was 10 crores and 28 lakhs
and the debit from the surplus balance is only 20 lakhs. I do not know
what steps the Government are taking to reduce the large stores balance..
Last year during the budget debate we drew the attention of the Govern-
ment to the Raven Committee’s Report on this stores balance and rointed:
out how different railway workshop managers have a campaign of reducing
stores balance; we pointed out how they take stores from one workshop-
to another and keep them in suspense account and the stores ure never
utilised on actual work. I find the Dickinson Committee’s Report has
also touched the very sukject. That the Railway Companies are keeping
such enormous stores, which lock up the tax-payers” money to the extent
of 16 to 20 crores, is deplorable; and inspite of the warning from this
side of the House and the insistence on the Government cutting down
the large amount, Government have taken no steps to do that. It is
on this ground and on the various grounds that we have to take the
drastic step of bringing down the whole grant to just one rupee. When
a patient is very sick, he is always given a big dose of medicine, and
the Department of the Honourable Member for Commerce and Railways
happens to be the biggest spending department. My Honourable friend
the Finance Member, like the busy bee, gathers honey, but it is the
Railway Member and the Army Secretary who spend the largest amount
of monev. My Honourable friend spends Rs. 62 crores in operation ex-
penses and 30 to 40 crores in Capital works. And when after 5 years
he leaves the country and goes away, he is not responsible for the large
amount of money invested in Capital expenditure, for sinking 100 crores
in unproductive work. His predecessors were never held responsible for
their acts of omission and commission. We had to write off 850 crores
of capital that we put on the Railways: that was given from-the tax-
payers’ money, money guaranteed to different railways for running the
railways according to their own sweet will and for which the tax-payer
suffered so heavily. It is for these reasons that we have to adopt this
tig cut, so that from year to year my Honourable friend anay be reminded
that there is the big axe of this House, which will always come down
on him if he does not look after railway finances fully in the intereats:
-of Indian India.

-
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Mr. M. S. Sesha Ayyangar (Madurs and Ramnad cum Tinnevelly :
Non-Muhammadan Rurzgz 8ir, my Honourable friend Mr. Da_s quite
forgot the realities of the situation. He has been recommending the
House for carrying this cut. But is he not aware, as every Honourable
friend of mine is aware, that while we are conscious that with some effort
we-can vote down this Demand No. 1 of the Railway Board, my Honour-
able friend Sir George Rainy will have far less difficulty in getting it
restored by certification? So it has become mcre or less an annual show;
but all the same we are bound to take part in this show only for this
reason that we owe it to our constituency, as this is tl}e or.xly opportunity,
to shape the policy, the railway policy, as we conceive it to be in the
best interests of the country. Sir, I refuse to entertain the idea that for
want of really competent Indians there is not one Indian talent on the
Railway Board now. If Indians could be found competent to serve on
the Council of the Secretary of State for India, to serve on the Execut}ve
Council here in the Government of India and c¢n the provincial Executive
Councils, it is too much really to indulge in a serious statement that there
is no competent Indian to be entertained on the Railway Board. But
if systematically as years roll by this prospect of the entertainment of
Indian talent is being repelled by the Government, there ought to be
very substantial reasons for that position. Now, what is that that really
enables the Government to repel this thing? Is it because they would
fight shy that an Indian talent, a patriotic Indian talent, once he finds
a seat in the Railway Board would be alive to the secrets of the railway
policy? Ts it because the patriotic Indian serving in the Railway Board
would at once find out the ramifications of the railway policy, which, in
one word, in one short sentence, is really a policy, or rather the impolicy
I should call it, of peaceful penetration with the ultimate idea of economic
exploitation of this country? Or is it really because, Sir, the policy of
railway administration cannot be such as could be scrutinisred by the
Indian talent and-adopted by him in the interests of this country? I do
not know if any such reason really is at the back cf the Government’s
mind in refusing to entertain an Indian on the Railway Board. Sir, if
railway administration is carried on successfully, conceived in the best
interests of this country, it can make or mar industries. In fact, the
theorv of rate-making is not a science, but certainly am art which is
understood by experts. There are certain fundamental principles which, if
recognised and applied in the interests of the country, might certainly
foster the indigenous industries of this country and might be so utilised
as occasions arise that there is a great impetus given to the industries of
this country. There are two sides broadly to the railway policy in these
matters. It has got, first of all, the policy of levying rates and fares.
Now, in this matter it is no doubt very healthy to stick more to the cost
standard than to the other higher standard. This principle has already
been adopted in America by an Act of 1920 and it has led to a great success
in the case of the American railways. If that standard is approximately
adhered to in fixing the rates in India, certainly it would tend also to the
success of the Indian railway administration. So far as freights are con-
cerned, it was announced the other day by Sir George Rainy that He pro<
posed a reduction in the freights on grains, pulses and seeds. In this
connection, I would invite the attention of the House fo the fact that
from January to the end of November 1927 graine and pulses have been
exported to the value of Rs. 89,54,00,000 and during the same period seeds
have also been exported to the extent of Rs. 17,05,00,000. So, all these
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three commodities which have been especially chosen for the purposq~o£
reduction of freights are certainly articles of export and it would certainly
give comfort to the exporter of these very necessary commodities to India.
Sir, it would be fair to say that so far as these freights are concerned, if
they could only levy a higher rate for the carriage of these goods, taking
into account the long distances, it would certainly tend to foster the
indigenous industries. A distinction should certainly be made between
long and short distances. A fundamental principle of railway economics
is that the charge of conveying a commodity or a consignment varies not
with the distance but with the square root of the distance. So, that would
be a very good principle to start with and if that principle were to be
applied the question of higher rates for carriage of goods for export could
also be solved. With reference to-this matter I put a question on the
15th instant. I refer to question No. 69. Unfortunately, it had to be
unstarred. I had a good mind to pursue it with supplementary questions
to get more light; but the great Congress Party, to which I have the
proud privilege to belong, asked me t~ put it as an unstarred question.
I was very much aggrieved that my Honourable friends in this- House
had no opportunity of supplementing the answers given by Government
and getting more information upon that very interesting question. I
would quote that question. It ran as follows:

‘“‘(a) Will the Government be pleased to state how many cases in .all were dealt

with’by the Railway Rates Advisory Committee at Calcutta during the current financial
year?

(b) How many of them related to the rates affecting trade adversely with the
details of the trade in question?

(¢) How many of them related to rates giving room to undue preference to places,
persons or goods?

(d) How many of them related to the disparity of the rates relating to the transport
of raw and finished products to the port stations?

(e) Has any case been examined suo motu by this Rates Advisory Committee?’’

Now, the answers to these questions are as follows:

‘“(a) The Rates Advisory Committee have had 12 cases under their  consideratio
during the current financial year. :

(d), (c) and (d). Of the 12 cases the complaints allege

undue preference—in three cases,

unreasonably high rates—in six cases,

both undue preference and unreasonableness—in two cases,
undue preference to port rate—in one case.

(e) No.”

These four groups of cases which have come before this Tribunal clearly
indicate that there is a serious complaint so far as these rates are con-
cerned. The House may also be aware of the fact that it is not every
ordinary trader who can have his grievances redressed by this Tribunal,
however legitimate they may be, because it is a costly business to approach
them and to get justice fr.m them. Therefore, if there has been a serious
cause of complaint under these four heads, does it n.t clearly show that
there is something seriously wrong with the railway policy which fixes
these freights and that it ought to be examined? So that if all these
years the railway administration has not successfully coped with the
realities of the situaticn and has not tried to eliminate the causes of com-
plaint, as we see that they do exist from the answers to these questions, -
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that is a prima facie case, therefore, to bring a serious charge against the
Railway Board.

Then the next direction in which the railway administration can exercise
its control by enunciating a sound policy is this, namely, the question
of what materials t6 purchase and where to purchase them from. That
is also a very serious question. I will instance only one thing, because
there are ever so many things necessary for the railway administration to
purchase. I will confine myself to one single thing. Of late there is a
general tendency to use iron and steel sleepers in the place of wood and
timber. As the House is aware, India may be rich in timber, but it is
not resourceful so far as iron and steel are concerned. As the House
knows, in spite of the fact that we passed last year a legislative enactment
for the protection of the Tata Iron and Steel Company, they are not able
to give all that the railway companies want; and now the railway com-
plnies send out indents of considerable size from foreign countries for
manufactures of iron and steel. That is certainly a very serious cause
of complaint. In order to elucidate this matter I put a series of questions
in this House, unstarred questions Nos. 84, 65 and 67. The first relates
to the fact whether steel sleepers are newly introduced and largely used
both in the State and Company-managed Railways, and if they are used
in the opening of new lines only or in the place of wooden sleepers in old
lines. The answer was:

‘‘Steel sleepers have been in use on Indian Railways for the last 40 years.”
I dare say not to a very large extent. But this is more important:

“An order of considerable size for these sleepers was placed in 1926 for use om
both State and Company-managed Railways.”

The next question was:

‘““‘Will the Government be pleased to state where she wooden sleepers were got from,
and where the steel sleepers are got from now?

Was any demand made of the Tata Iron Works to make the necessary supplies of
steel sleepers?”’

The answer was:

‘‘Practically all the wooden sleepers now obtained for Indian Railways are of
Indian timber, though occasionally Jgenah from Australia or Douglas Fir from North
America has been used. The Tata Iron and Steel Company have supplied steel
sleepers, but the large order for these sleepers, which I think the Honourabf: Member
has in mind, was placed in Belgium and Germany, after the Tata Iron and Steel
‘Company had been given an opportunity of quoting for it.”

The Honcurable Members of this House, who happened to be at the
Congress Session will have noticed that near the Congress pavilion there
were a number of wooden sleepers stacked, and mud thrown over them.
On enquiry I found that those were Jarrah sleepers, which had been
covered with earth to find out hcw they would fare when submerged.
They have been experimenting after sending indents for them to see
how Jarrah sleepers would stand thestrain they would be put to. The
Tata Iron and Steel Company have supplied steel sleepers, but the large
order for these sleepers was placed in Belgium and Germany. I asked
whether Belgium or Germany, from where these sleepers had been ordered,
.were using steel sleepers of their own. My information, Sir,—and I rely
on it—is that there are no steel sleepers employed on any railway on the
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Continent. I do not know, why, if that is the situation, Indian railway
administrations are so fond of using steel sleepers, apd to a very large
extent, on our Indian Rallwavs (An Honourable Member: ‘‘To en-
courage non-Indian interests.’’) Possibly so; I perfectly understand it.
How do these steel sleepers compare with wooden sleepers? I agsin rely
upon the source of information that I have got with me that even as
regards the price ¢f wooden sleepers and steel sleepers there is this.
difference : steel sleepers in 1925—I am quoting from my authority again—
cost Rs. 10 in India; but wooden broad gauge sleepers from the Jaipur
forests were supphed in Calcutta at Rs. 8, and if we eliminate the
numerous intermediaries and intermediary profit, it might be reduced still
further to Rs. 6 or Rs. 7 per broad gauge wooden sleeper; and certainly
it does compare favourably with the price of the steel sleeper which cost
Rs. 10 each in 1925.

Now, what about the comfcrt of passengers? I am also told by my
engineering friends that steel sleepers give less comfort to the passengers
than wooden sleepers. So that from the point of view of price and from
the point of view of comfort for the passengers, the wooden sleepers are
certainly superior to the steel sleepers. And then, as regards age, I
am told again on reliable authority that a wooden sleeper lasts 18 years
whereas a steel sleeper lasts only 15 years. (Mr. A. A. L. Parsons:

‘“ Question.”’) So, ali these points about price, comfort and age wmre
considerable which, if I am right, merited the attention of the Railway
Board. If in spite of all these things, the Railway Board has been
consistently pursuing this policy, of late, of indenting in considerable
quantities steel sleepers from abroad, that is a poliey again that requires
to be condemned.

Mr. Chairman (Sir Darcy Lindsay): Is the Honourable Member likely
to be much longer before concluding his remarks?

Mr M. S. Sesha Ayyangar: No; in two or three minutes I will conclude,
Sir. In this connection 1 may also invite the attenticn of the House to
the fact that when I wanted a statement from the Honourable the Financial
Commissioner for Railways a detailed statement showing the relative
costs of sleepers, telegraph posts and wagon bodies, I was promised a
statement; but unfortunately I have not got it yet a.nd it is unfortunate
1 cannot make use of it now.

I submit, therefore, that this policy of so arranging freights as to
foster foreign industries with the result that indigenous industries stagnate
and are even baffled, must be condemned; and as I submitted to the
House already there is a way of doing things. It is perfectly pcssible that
a motive to kill and a motive to enable a thing to live can both be utilised
under the present railway system; but if the interests of the country are
certainly placed in the forefront, much can be done in this way and that
can be successfully done only if there is a patrictic Indian element in the
Board; and I wouid also invite the attention of the House to this particular
circumstance, that these Railwayamare after all public utility corporations
and they are public-aided too. Therefore the question of profit sharing
alone ought not to be the dominant factor in enunciating or in sustaining
or even in pursuing a policy which is detrimental to the nation as it is.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock. '
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The Assembly re-assembled after Lunch at Half Past Two of the-
Clock, Mr. President in the Chair.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Sir,.
in supporting the amendment of my Homourable friend Mr. Jamnadas-
Mehta, which practically is a vote of no confidence in the Railway
Board, I must apologise to my friends on this side if I feel somewhat
inclined to congratulate the Honmourable Sir George Rainy and his col-
lcagues on the manuer in which they have concesled substance in.
language, the reality and appearance which they have painted with a
charming gloss to conceal the real darkness of their design. (Laughter-
from the Non-Official European Benches.) My friend Mr. B. Das and
nthers complain that there is no Indianization, no factory for maaufac-
turing locomotives, stores are purchased in foreign countries, and they
often talk of sacred pledges and conventions, distinctions between strate-
gic and commercial lines and various other things which I am simply
surprised they have not been able to synthesise. The whole thing hinges
upon one thing, and that is the whole railway administration is strate-
gic and military. The name commercial may be charming enough, but
ir fact there is nothing commercial in it so that the Board may safely
invite Indian Members into their midst. How can they trust Indian
Members? And we depend upon the pledges of the Finance Member. .
What is that pledge after all? Is it for the first time that we have ex-
perience of broken pledges? We must be wanting in intelligence and know-
ledge of history if we induce ourselves to believe that any foreign rule-
in this world has been true to its pledge given to the conquered at the-
call of convenience r emergency. It is on a series of broken pledges and
even worse make-believes that such a rule as we are now labouring
under must stand, and we should not think of or speask of those pledges
that were given on the floor of this House.. Pledges given in better places
have also been broken for no pledges are ever meant.

As to the work of the Railway Board, the fine lIanguage in which the-
real substance has been clothed comprises three things, Indianization,
with a prospective percentage of 75 perhaps in two or three vears, relief
to travellers and tax-payers, and new construction with open line work.
In all these three things, as the speech of the Commerce Member appears
to show, we have got a tremendous advancement. This is what is perhaps-
apparent. on the very surface of it. But what do all these mean?

First let us come to Indianization. On the face of it, and I know it
for certain as my friends know, no Indian should under the present cir-
cumstances be liked by the Railway Board, which manages ready and easy
communication throughout the land; and that communication must be
secure in the hands of the ruler class in case of emergency of which our
friends on the other side are always in fear. This mistrust and suspi-
cion is common knowledge and needs no explanation. Here the bond
fides are in question.

As regards relief to the tax-payer or the travelling public, last year
and this year we have been told that the travelling public have been
given some relief. But I do not understand the telescopic and square
root theory. They bave some enigmatic significance which I do not
comprehend. I do not understand why people travelling 50 miles, who
pay perhaps a larger share of the revenue, are not given any relief.
There is no account to show what percentage of the income is due to-

o
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. them. But I am sure they pay a larger proportion of the revenue. There.
is one class of the public, however, who travel long distances, namely,
pilgrims. They get no relief. They go from place to place and they
cannot depend upon a threugh tieket and they generally do mot do it.
"This proposal of lowar fares for long third elasg travelling is perhaps to
give relief to some servants of Government officials who travel long
distances and some merchants. Officials will get their travelling allow-
ance, and their servants paying less the profit will come to their own
pockets. Why the first 50 miles has been kept a sacred reserve of the
Railway Board requires explanation and deserves condemnation as a
part of the policy of the entire administration.

And then relief to the ordinary tax-payer in foodstufis, oil-seeds, etc..
which are all exported! I do not know if the Commerce Department
were Indian it would countenance all those exports as they are being
-done. Are not these new avenues of exploitation in the name of
-development ?

As to new construction we are told, you must develop your ports,
‘just as we were told the other day you must have your Navy. Every-
thing is ours! Our ports, our navy and so on and so forth! Vizagapatam
Harbour on which we have been spending crores has a good share in

. .capital expenditure. Thig is all to exploit what is called virgin land.
But in reality is it not a brother of the Singapore Base? Other items
mean opening up certain coal fields and electrifying some city sides. Is
not all this mainly strategic, and should not this be a charge on the
Military Budget?

All capital expenditure should take note of public convenience. I
shall here give an instance of something in which my - constituency is
particularly interested. Cuttack and Sambalpur are in one Division and
at a distance of about 150 miles from each other, Cuttack being the head-
Guarters. But the distance by railway from one place to the other is
now about 610 miles. For 10 or 12 years there was an actual proposal
for putting up a direct line from Cuttack to Sambalpur. Up to last
year there was some hope given for a survey showing at least a mark on
the memorandum and pink book. But this year there is no trace of it.
But a line has been put up to Talcher because there were coalfields to be
ceveloped in the locality. I do not know on what ground the proposal
for the Sambalpur line has been completely abandoned mnow. Is it on
account of want of money. or for 1eadily opening up the port and other
coalfields for having some strategic advantages? This particular instance
gives me an idea that there is something else at the bottom of all these
new constructions. '

As to open line works, I do not know if my Honourable friends in
this House have any experience, I mean intuitive experience and not
symbolical, of third class passengers. I do not know if my Honourable
friend, Mr. Joshi, even travels in the third class, not to speak of others.
But I have often been purposely in the third class, and sometimes for
long journeys after I became a Member of this House, and I know that
a compartment which is meant for 34 ordinary men, or 21 Indian sol-
ders, or 14 FEuropean soldiers, is sometimes packed with, I counted
once, 110 men, and there was no standing or even squeezing accommo-
-dation in that whole carriage. When I came down to look into the other
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carriages I found the condition was not a whit better. And this is what
;& happening from day to day. In our open line works we are planning
electrificat.on, whereas the comforts of the third class passengers are:
ruthlessly neglected. Is this a proper policy for the Railway Board? In
that self-same train, let me tell you again, there was one full compart-
ment reserved for Furopeans and that was empty. We could not go in-
o it because we had nct trousers. (Laughter.) That is the test of Euro-
peans. Perhaps my Honourable friend, Sir (George Rainy, will remem-
ber that we passed & Resolution that such compartments should not be
reserved, and on that day during the discussion it was made quite clear
that only trousers meant European.

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan  Rural):
Weren't your pillow cases with you?

Pandit Nilakantha Das: Then I do not know what is at the bottom-
of all these arrangements.

There have been profits in the stores purchase policy. I apprehend,
as Mr. Mehta vointed out, they were due to the exchange muddle. If
they are real profits I do not know how much comes from State-managed
and how much {rom Company-managed lines. All Indianisat.on and al}
profit shown herc ;erhaps relate to the State-managed portion. We all
know and it is our daily experience that the Company-managed lines
are utterly mismanaged, and there the profit is steady, if not less.
In this connection let me revert a little to Indianisation. I know that
in the Bengal Nagpur Railway, the number of Europeans in higher ser-
vices is growing more and more and so also is it more or less with ali
other Company-managed Railways.

Coming again to the percentages of Indianisation, which is so much
made of, may I point out that the higher services range from Rs. 250 to
6,000. We should like to know how many Indians there are drawing
over Ils. 1,000. We should like to know the percentage. Last year I
made a proposal which was then considered rather funny. I said, 1 do.
rot mind if our servants are Europeans or Indianse By Indianisation I
Go not mean that they should all be Indians. We may have to bring
Europeans from America, Germany or England for that matter. But
they will be our servants. We shall fix the pay of the service accord-
ing to our standards. It is this policy that the Railway Board should
aim at. I do not know what the Railway Board have done in this direc-
tiqmy You say Englishmen will not come for less than 2,000 or 3,000.
Then you give them the Lee concessions and other allowances. That
is not Indianization et all. We have not all the money of the tax-payer
in our pocket to give away. We must economise and we must put the
value of service according to our own standard and we must make a
beginning in that pclicy. I do not say that men who are drawing
Rs. 6,000 a month should be given notice. No, they should be ttiere,
but a policy should be at once inaugurated so that the world may know
what price we are prepared to give for our service, and then if people
like to serve on that price let them come, otherwise not. This is what
I hinted last year and this is what should be the policy of the entire
system of administration, otherwise it is not Indianization. You bring
in a foreign standard here and you make the Indians adopt that standard
and give them the same wages because you want your own people to
serve. That is not real Indianization. The real Indianization is that
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-the Board should be in the hands of Indians, and that Indian standards
of salary and remunerstion should guide the entire policy of the ad-
ministration, and if you fail in that, then you fail in the entire administra-
‘tion of the railway policy, be it commercial or be it strategic. For if it
‘be given into our hands we should understand where and how far we
should make it strategic and how far we should make it commercial.
But mv idea of Indianization whieh I request my friends to consider is
this, that the standard of remuneration should be according to our cir-
cumstances. Let foreign people from outside come and serve on that
‘standard if they want to; or if we wan{ some expert which we do not
find in our country he can demand any money and we will pay, but not
-otherwise. Do not say we have no fit man. When you have put Indians
in your Board and they have served you and worked for you, you drive
them away and say perhaps they are not fit, for you have been their
irresponsible master with vour own ideas of business, exploitation and
-politics.

Mr. President: 1 did not do anvthing of the kind. (Laughter.)

Pandit Nilakantha Das: It is through you, Sir, that all the proceed-
‘ings are going on. My ‘‘You’’ is impersonal. I have nothing more to
-say. I should still impress upon the House and my friends that if you
speak of Indianization you must remember this, that there must be an
Indian standard of remuneration based on Indian circumstances and any
one who cares to serve on that standard may serve. With these words
1 support the motion of no confide.ce moved by my friend Mr. Jamna-
«aas Mehta.

Mr. M. S. Aney (Berar Representative): In supporting the motion
moved by my friend Mr. Jamnadag Mehta, I only wish to make a few
-observations. = This motion has now become an annual fixture, and I
‘have been asked by some of my well-meaning friends both on this side
and on the other, as to why it is that we persist in carrying a cut like this
every year, and my object in rising at thig late hour is to try to give an
explanation on that point. The reason is this. The Railway Depant-
ment is now an administration by itself. The Government of India is one
administration here, and I look upon this Railway Department ag a Gov-
ernment by itself. It has got its own Board, it has got its
<Chief Commissioner, it has got its Financial Commissioner, it has its ogn
Finance Committee, it hag its own Central Advisory Board and it has its
-own provinces managed by Agents and Advisory Committees. That is
the sort of organisation that it has grown into. = And the question is this.
"When an organisation has grown like that and is continuing to be fed by
the tax-payer’s money, is it not time for the Government to consider
whether this administration should not be brought under proper popular
control? Tt is said that the Assembly-exercises its control. In a way it does,
it is true. But the functions of the Standing Finance Committee and the
functions of the Central Advisory Council which are appointed by this
House in conjunction with the other House are more or less of an ad-
visory nature. Their voice is not final; it is not binding. That being
‘the case, the organization at the head of this whole department, namely,
the Railway Board, must have an Indian element to give proper direction
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to the whole administration from the Indian point of view. That is the
least we can expect from the Government—to bring this railway adminis-
tration under some qualified control of the people. If things continue to
be left as they are we shall have to depend more upon the good intentions
of those who constitute the Railway Board rather than upon anything
else. We shall be leaving things to chance. If we find something good
this year in the administration, well, we are prepared to give the due to
those who are in charge. But what this House wants is not to leave
things to chance like that but to create some sort of situation in which
the popular voice shall be reflected in the administration itself, and one
of the measures which this House thinks necessary to bring about that
result is to insist upon the appointment of at least one or two Indian mem-
bers on the Railway Board. (4n Honourable Member: ‘‘Elected by this
House?’) I have not said that and I do not think my friend will import
into my speech what I have not suggested. So long as the Executive
Councillors of this Government are not elected and responsible to us, I am
at least not the man to make a proposal of that kind. @When the day
comes and when the Executive Councillors are responsible to this House.
I shall not fail in making a demand that the members of the Railway
Board should be elected by this House or some executive body having
our confidence. That day has yet to come though I wish it may come
as early as possible. (An Honourable Member: ‘“This is not the Reserve
Bank.’’) When that question comes up my friend’s advice may have
some weight with me. But in this matter my own experience on the
Finance Committee is a better guide. Secondly, Sir, we also look upon
the constitution of this Railway Board which is responsible for the ad-
ministration of the entire railway affairs as a sort of affront to the intelli-
gence of this House. The questign often put to us is, shall we get a 1man
who is competent and qualified enough to work with his other three col-
leagues on the Railway Board? I am afraid I am not able to point out
a particular man, but I am sure if there was a desire on the part of the
Railway Board to have an Indian as one of their colleagues it ought not
to be difficult to find one man at any rate even from among their own
staff, leaving aside the other engineering staffs employed elsewhere. Even
from their own staff it ought not to be difficult for them to find a compe-
tent and qualified Indian who can sit with them and work with them with
the same ability and efficiency as the other members of the Board. Why
should there be any difficulty in finding a man of that type? In spite of
the demand of this House for many years past there is a persistent and
even perverse obstinacy on the part of the administration in not associat-
ing an Indian with them on the Railway Board. It is a sort of denial of
the nght of the Indian to be their colleague on that Board. So long as
that is the attitude, this House. notwithstanding its recognition of some of
the good thmgs done by the Railway Board during the last few vears to
make the service of the Railways more popular cannot see their way to
sanctioning the funds necessary for carrying on the Railway Board. It ie
P a protest against this particular iniquity. That is what I want
=" this House to bear in mind and that is the meaning of this
protest. I do not want to make a series of charges over the failures of
the railway administration in many other ways. Thev may be fight; thev
may be wrong. They are proper matters for consideration under other
Demands. But so far as this demand is concerned, our protest is mainly
for this reason.
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As I have got up, I also take advantage of making a few remarks upom
certain other points which are matters of policy. I find important ques-
tions of policy are settled without the knowledge not only of this House but
even of those Committees and Councils which have been appointed last
year. When last Session there wag an occasion for the Honourable Sir
George Rainy to move for asking this House to proceed to elect certain
members of the Central Advisory Council as well as other Committees, a
complaint was made on this side. =~ 'We asked what was the use of asking
this House to proceed to the election of members of those Committees and
Councils when their meetings were not held, when they were not virtu-
ally consulted at any time during the whole of the year. I believe, if
I remember aright, the Honourable Sir George Rainy said, whatever might
be the experience of the members during the last regime, he would see
that that sort of mistake was not repeated. I wish to bring to his notice
one thing and want to know from him how many meetings of the Central Ad-
visory Council have been held during the year. (An Honourable Member:
*“None.””) Was there no occasion for the Railway Board to consult and
take the advice of the members of that Council? One of the members of
the Central Advisory Council, my friend Mr. Jayakar, who is the Deputy
Leader of the Party to which I have the privilege to belong, asked me
“Am I a member c¢f any Committee? T have never been called.”” I
said in reply that probably there was no occasion for him to be invited and
so he.was not. Members have even begun to forget that they are members
of a particular Council. That is the position created by the sort of in-
difference shown to these Councils by the Railway Board. I think that
is not a fair way for the Railway Board, at any rate, to deal with the
Councils, whose assistance they count a§ very important and for the sake
of which they took all the trouble of asking this House to constitute that
body. Now, whether there was any occasion for the Railway Board to
consult this Council or not is also a point to which I wish to gjive a short
reply. I find that certain important questions of policy have been settled
during the year by the Railway Board in consultation with the Secretary
of State.  For example, the question as regards the organisation of a
separate Medical Department for the Railway is under consideration and I
have read certain papers which show that a report was made by Colonel
Needham for the reorganisation of that Department. I have read in the
papers that were supplied to me that the proposals in that report have
been sanctioned already and a certain scheme 8 being prepared. In
pursuance of that scheme a regular proposal was placed before the Standing
Finance Committee for the appointment of a Chief Medical Officer for the
North Western Railway. At that time in the Finance Committee we asked
what was the report of Colonel Needham, what were the proposals he
had made, what were the consequences of a separate Medical Department,
was it not likely to- affect the relations between the Government of India
and the Provincial Governments as well ag between the transferred depart-
ments of the Provincial Governments and the Government of India. These
are matters of policy. These are not matters to be mutually settled by

ment between the Secretary of State and the Railway Board. We
were told that eertain Provincial Governments were consulted, particularly
the Government of the Punjab and the Government of Bombay, ‘and they
had accepted the proposals. It may be that there were certain Provincial
Governments, who, without consulting their own Legislatures, were ready
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to part with.the rights and conitol .thnt Adiey: have ,got oves- the :Medical
Departinent..- Whether. it would be an advisable ¢ourse or not is a matter
in ‘which the Bailway Board ought to have consulted its.own Central Ad-
visory*‘Coungil. when: that body is €onstituted with sll the pomp and cere-
mony- which the. Bystem of election by: s single transferable vote in this
House always: means.: 1 have given only one example to indicste that
occasions for consultation also at times have arisen during the tourse of
the year; eyen those occasions were not availed of to invite those persons
who weré¢lected by us'to that' Central Advisory ' Council. -'*¥u short what
do we find”? The position is that-there is an gutoerafic Bailway. Board.
And what is the control of this House over it?  There is the Honourable
the Commerce Member who is in toueh with the working of the Railway
Board, and I am not sute of the sort of exact control he is able to exercise
over their work; it is a matter between the Railway Board and the Honour-
able the Commerce Member. Probably he is accepting their proposals as
coming from the experts and therefore he has no choice to consider them
purely from a financial point of view.. But what I do believe is this that
if the railway administration is to run under certain democratic principles,
then some sort of popular control: must be established. 1If that is a matter
for you to consider in the future, the minimum that you can do at present
is' to immediately associate an Indian ‘with the Memberg of the Railway
Board. I maintain, Sir, that this should be the first step which the Gov-
ernment should take in thgt direction. And so long as
that is not done, this side of the House will have no
option but to record its emphatic protest by refusing the grant that
goes to support the Railway Board. 'We know what that rejection means.
It is not & new thing for us. But all the same it is the most emphatic
way in our hands under the constitution to register our protest. ~We know
that sometimes our protest affects adversely even our own fellow-country-
men in the Railway Board. © But we are prepared to take the risk and
make that sacrifice because this is the only way of registering our protest
under the present conmstitution. For these reasons, Sir, I support the
cut moved by my friend Mr. Jamnadas Mehta.

Khan Bahadur Haji Abdullah Haji Kasim (West Coast and Nilgiris:
Muhammadan): Sir, 1 desire to invite the attention of the Railway Board
to an inconsistency which it is necessary for them to clear. The other day
while T was travelling from Bombay to Delhi by the Great Indian Peninsula
route I happened to see some steel sleepers.

Mr. President: This is not the occasion for the general criticism of the
Budget. Does the Honourable Member wish to support or to oppose the
motion under discussion?

Khan Bahadur Haji Abdullah Haji Kasim: I want to touch on the
policy of the Railway Board.

Mr, President: What is the Honourable Member’s object? Is he speak-
ing on the amendment moved by Mr, Jamnadas Mehta?

Khan Bahadur Haji Abdullah Haji Kagsim: I am speaking in support of
it. '
Mr. President: I thought he was merely criticising the Railway Budget.
g
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‘Xhan Buhadur Hajic Abdullah - Enji Heaim: I found that samo steel
stebpers were lying:om the railway line.. On' my inquiring I was told that
these sleepers wers -imported from Germany. Ou:my further inquiring I
was told that mot only the Great: Indinn Peninsuls but the Bombay, Baroda
and (Central India and: Madras and Southern Mahratte Railways: also. get
their sloepers from: Gmanv and obker forelgn countanes I do B0t know
kow far this is wue. A

Mr, President: Is that.the reason for rejecting the. ,Rallway Beard grant?
“Khan mrna]i Abdullah mmm Why net, Sir?

If it is & fact, I must confees that it. was reslly a surprise to me because
the House will remember that it was only last year that a Bill called the
Steel Protection Bill was passed with a view to engourage Indian steel, to
give preference to British steel and also to discourage the importation of
Continental steel into India by levying a heavy impert duty on it. In
spite of this measure, which was initiated by Government themselves not
very lang ago, it passes my eomprehension why the Government still persist
inthe polcy of importing Continental steel into.this country. If Govern-
ment is reslly anxious to promote and foster the commerce and industry
of India, I feel, Sir, that it is the duty of the State.to encouzage as far as
possible the existing Indian comcerns.’

In this connection, coming nearer Home, I may point out to the House
that the West Coast supplies sleepers to the extent of some lakhs annually
and the Railways have always found, looking to the demands which the
timber dealers have from the railway authorities, that the sleepers from the
‘West Coast have met with their approval and are as good as. the sleepers im-
garted from Australia and Canada. If Government encourages the policy
of importing sleepers from the Continent, the object of the Bill which thev
passed will be defeated, and I need hardly say that Indian trade and in-
dustries will suffer immensely. I would therefore ask the Railway Board
to reconsider this point - . . . ..

Mr. President: But you are not going to have the Railway Board.

Khan Bahadur Haji Akdullah Haji Kasim: I would therefore ask the
Railway Board to reconsider this point of importing the steel sleepers in
the light of the Bill passed last year in this . House. (An Honourable Mem-
ber: ‘‘Perhaps it was old stock?’’) No, new. Besides I was told one
consignment was received in Marmagao for the Madras and Southern
Mahratta Railway, abcut sixty thousand steel sleepers, and another of
about forty thousand was expected shortly. They are not old, but new.

Sir, there is one more point to which I should like to invite the atten-
" tion of the House, and that is with reference to the construction of the
Mangalore-Malpe line. Sir, this line is of the utmost importance to the
commerce and trade of the whole of the West Coast. In last year’s pro-
gramme it was stated that eas soon as the survey was completed, the
construction of the line would be undertaken in 1930-31, and that the line
would be completed before 1932. I submit, Sir, that even this period is
somewhat late, because it iz expected that the survey will be -over by the
end of the current year, as I find that under the head ‘‘ Survey "’ the Rail-
way Board have allotted a sum of Rs. 25,000 for 1927-28 and Rs. 10,000
for 1928-29. But, Sir, in this year’s programme I find that the construction

‘
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of -this line has:been postponed to so late a dae as 1932-33, apd I can see
no wﬁmm for, th pogtponement. T wﬁﬁﬁ ‘tBéretore ‘ask the Raitway
Board to expedite the construction of this line as soon as the sutvey'is
completed. 1 may mention here that when His' Excellency the Governor:
of Madras paid a visit to South Kanars some time in Ogtober or. Nevember
last, the commercial community of SBouth Kanara pressed upon him the.
necessity of an early construction of this line. They also pomted out that
the cost of constryction of this line could be" vonsideably -+édused if the
line were diverted and takéen ‘via Karkal to Malpe, bécause by adopting
this course & number of rivers which wowd require bridges eould.be
avoided.

Mr. 0. 8. Ranga Iyer (Rohilkund snd Kumaon Divisions: Non-Muham-
madan Rural): On a point of order, Sir, is the destruction of the Railway
Board consistent with the construction of railway lines? (Laughter.)

Khan Bahadur Haji Abdullah Haji Kagim: I therefore trust that the
Railway Board will be good enough to bear in mind the immediate urgency
of undertaking the construction of the Mangalore-Malpe line at least from
the middle of next year. If this is done, I need hardly say that the trade
and commerce of the whole of the West Coast will be fostered to a consider-
able extent.

With regard to this year’s programme, I find that they have sanctioned
a line between Tellicherry-Paradut-Makut, but this line would be a blind
line. It would not connect with any line in Mysore, and Tellicherry Port
has no harbour, whereas Malpe has got natural facilities to convert itself
into a harbour. In this connection I would like to call the attention of the
Government to the letter from Mr. Rochards, dated 81st December, 1916,
paragraphs 14, 17, 30, 81, 82 and 51.

I would therefore press upon the Railway Board that the line from
Mangalore to Malpe is more important than the Tellicherry one, and I re-
quest them to construct this line at an early date.

Mr. President (calling on Mr. Sarabhai Nemchand Haji): I hope the
Honoursble Member will bear in mind that this is not the stage of the
general disocussion of the Budget. .

Mr. Sarabhai Nemchand Haji (Bombay Central Division: Non-Muham-
madan Rural): The few words that I intend to speak will refer to the entire
railway policy which seems to be the purpose of Mr. Jamnadas Mehta in
proposing that the Demand under the head Railway Board be reduced $o
Re. 1. But I do not propose to cover in detail the whole field of railway
policy in this country. I would therefore like to draw the attention of the
Railway Board to one or two items of policy which I think they should
bear immind . . . . . ’

Mr. President: Who should bear in mind?

~ Mr. Sarabhai Nemchand ‘Haji: The Railway Board skould bear them in
mind.

Mr. President: The Honourable Member knows that the motion before
the House is that there should be no Railway Board. (Some Homourable
Members: ‘‘One rupee is still left.”’) Will the Horourable Member proceed
‘on the basis that the niotion is that there should be no Reilway Board ?

! c 2
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lq Sara.hlni li‘emchmd ﬁa]i Thank you, Sir. But with ‘your: permijs-
sion, Sir, I will take jt for granted that a better kind of body- w:ll be e‘vo'l*ved.
after.the present B,mlvw ay Board has been done aWay with: "

>SMy. ‘President! When that Board comes mto being, the Honoura.ble
Member will Be Entitted to! speek about it. .

ST AT

My, S&W'Nemchmd m}l 1 propose Sir, to suggest a line of pohcy"
which, will eaable the Railway Board to carry on its work effectively .

“Mr. R. K:'Shanmukham Ohetty: On a point 6f order, Sir. Is the House
then to understand that if this amendment of Mr. Jamnadas Mehta is
carried and the Railway Board abohshed there will be no further discussion
of the Railway Board?

Mr. President: There will be, if the Railway Board remains in spite of
vour vote. (Laughter.) The Honourabje Member myst confine himself to
the motion before the House that the Railway Board stands condemned and
that it must go.

Mr, Sarabhai Nemchand Haji: Whether, Sir, I am prepared to condemn
the Railway Board as it is constituted to-day or mot, will depend upon the
reply that I get to the

Mr. President: Order, order. The Honourable Member is not relevant.
Colonel Gidney.

Lieut.-Colonel H. A. J. Gidney (Nomrinated: Anglo-Indians): Sir, before
I begin my speech I should like a ruling from you as to whether, in support-
ing or opposing the motion of my friend, Mr. Jamnadas Mehta, I shouid be
in order if I referred to the motions that stand in my name and which also
constitute a criticism of the policy of the Railway Board.

Mr. President: The Honourable Member will not be in order in refer-
ring to those amendments; those amendments will be reached in due course
and then he will have his opportunity.

Lieut.-Colonel H. A. J. @idney: Sir, I thank you for your ruling. I
have very few words to say in opposing the motion moved by Mr. Jamnadas
Mehta. Sir, whilst I look at the filled opposite Benches of to-day and com-
pare them with the empty Benches of yesterday, it demonstrates the true
spirit and desire of those Members in regard to the motion before the House.
The desire cannot be very serious in nature nor constructive in extent kmow-
ing full well, as they must, that His Excellency will certify the cut, if
carried, and knowing full well that there are a number of Members of this
House who have scheduled very important cuts of a constructive nature,
which, if this motion is carried, they will be precluded from moving.

Mr. President: The Honourable Member comes in their way by rising to
speak.

Lieut.-Colonel H. A. J. Gidney: If the attitude taken by those people,
those Members on the opposite Benches, is one of destructive obstruc-
tion......

Mr. B. Das: Is *“ people ' the right word to use here?

Lieut.-Colonel H. A. J. @idney: Of course, it is. Are we not the peoples
of India? Sir, as I was about to state, if my friend, Mr. B. Das, will only
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“allow me to contimue, if that be the object of the Homourable the Mover’s
motion, then I, on this side of the House, oppose it tooth and nsil. There
is absolutely nothing ccnstructive in it. It is. wholly destructive—wantonly
destructive in intent. When there was a constructive proposal yesterday
before this House for the upliftment and edueation of the depressed classes,
were ;ou Honourable Members sitting in those seats serving your country
like true patriots of India as you profess to be? When we were discussing
the Railway Budget, were you to be found sitting in your seats doing your
obvious duty? No. You were drawing your travelling allowance outside this
" House comfortably ensconced in your rooms callously indifferent to the
real needs of India.

- . b . - -
Mr. Jamnadas M. Mehta: May I say, 8ir, that Colonel Gidney is
<quite wrong; I was sitting her: in this very place.

Lieut.-Colonel H, A. J. @idney: Mr. Jamnadas is a little bit previous:
I was prepared to exclude Mr. Jamnadas; I know that he was here and we
theard his views. I am referring .to the gentlemen, Honourable Members
:sitting on the opposite side who come here—march in and .out of this House
-as if it were their own—their one object being to destroy everything that we
want to construct for the good of India and we are asked to come here at great
‘sacrifice and inconvenience to- listen to a lot of twaddle that they have to
say. They don’t want Reforms. They don’t want a Navy. They don’t
want anArmy and now they don’t want a Railway Board. What do they
‘want? They want their own way. The Mover however desires a Railway
Board run on one rupee. Why doesn’t he become the Chief Commissioner
for Railways and run it?

Mr. Jamnadas M. Mehta: I am prepared to run the Railway Board on
one rupee.

Lieut.-Oolonel H. A. J. @Gidney: The only man in India who eould! I
want to know if he will submit his application for appointment to the Rail-
‘ay Board, because I am sure the Honourable Member will be very glad
to have a Chief Commissioner capable of running the Railway Board on
one rupee.

Sir, I wish to oppose the motion on many grounds, the chief ground
‘being one of expediency. It is.an absolute disgrace to this House and a
‘waste of time to ask us to come here to discuss this most important matter,
-one which concerns the Railways of India in which nearly a million of our
countrymen are employed and to treat us to this farce asking us to discuss
and pass a motion condemning the Railway Board simply because
you want to get one Indian on the Railway Board. Your motion and your
argument being—if you cannot get one Indian on the Railway Board the
whole Railway Board must go or be administered on one rupee—a one rupec
cub would have served your purpose just as well.

Mr. Jamnadag M. Mehta: Perfectly right.

Lieut.-Colonel H. A. J. Gidney: If that is the policy and tactics you wish
to adopt . . . . o

‘Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): Please don’t he exeited Colonel. (Laughter.) -
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fMwgt.iGclomel W. A. §. Gitmeg: If that is the poliay the opposite
Berches wish to adopt, then I stoutly oppose it smd would conclude sy
remarks in the following verse :

The Assembly has some white-capped lambs,
Whe walk in and out all day;

And, though they do no work at all,
They always draw T. A.

Mr. C. 8. Ranga Iyer: Sir, after the unhappy expression of ugly senti-
ments by the previous speaker not anly deprecating the action of Members
on this side of the House but hitting them below the belt in one respect,
I thought I should just contribute my own little unwisdom as the gallant
gentleman might take it to be, to the stock of wisdom of the House. The
Honourable Member attacked us not only in prose but also in poetry, and
if he is really trying to attain the role of one of the famous poets of the
world, I would not grudge him the poetic license he toak, ‘for it was mothing
less than a case of license to import into this debate on the Railway Board
the depressed classes. He accused us not only of destroying the Railway
Board but also the depressed classes. (Laughter.) Forscoth! We are going
to destrqy the depressed classes by mot attending a debate of very vital
consequence, from his point of view. But, Sir, we absented ourselves from
that depressing debate for a very obvious reason. We have been charged
time and again by men who belong to the class from which the previous
speaker comes, we have also been arraigned by people from across the
seas, we have also been attacked by the jackals of the Anglo-Indian Press,
that we are the enemies of the depressed classes, and we thought that when
a proposition was placed in this House, which was the true test of friend-
ship, it was quite as well for the enemies to stay away,—and the enemies
stood away, but when a Financial proposition for the mitigation of the
miseries of those unfortunates was placed before this House the gentlemen
who ape eloquent about their devotion to the depressed classes did not vote
for the amendment of Lala Lajpat Rai. Whether we discust politics or
Railways, the depressed classes are on the brain of a class of people! But,
Sir, perhaps in a railway debate, according to the gallant Member there
should be less of relevance and more of bluster. That is perhaps the excuse
of the Honourable Member for the considerable Ticense that he imported
into his speech and also for considerable irrelevance.

Then he assailed my friend Mr. Jammnadas with a fantastic question, if
he was prepared to be the Chief Commissioner for the Railways and run
the Railway Board with one rupee. I may tell him from this side of the
‘House that we are prepared to be members of the Railway Board on no
pay at all. (Hear, hear from the Swarajist Benches.) We are prepared to
be honorary members of that Railway Board which will respect the peoples’
wishes if even a corresponding sacrifice is not made by Members on the
other side. Sir, if it is a question of money, if it is a question of rupees,
annas and pies, and if it is also a question that Indians should not get the
same amount of rupees, annas and pies, then I can understand the exeiusicn
of Indians from the Railway Board. From the rupee point of view,
perhaps the Honourable Member imagines that when the Railway Board is
run without any money, then alone India and Indians would be eompetent
to get admission into that sacred Board. Until that awful day comes,
when there will be honorary service, in place of the highly paid service,
perhaps the Honodrable Member expects—until that awful day comes—we
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have got to stand out and not even express the aspiratiom for admission te
the Railway Board. Members of the Railway Board are entitled#o s
salary, and when they are not entitled to a salary, an invitation will coms
to this side of the House. I that is the Honourable Member’s meaning, it

is ridiculous.

Another most anmoying—I was almost going to say wicked—statement
that he made was that we were keeping out of this House and drawing our
** T. A.” when the oppression of the depressed classes was discussed with
grim purpose. For this observation alone I should have emerged fromr
my silence to make an observation. It is an ignoble statement for a noble-
Member of this House to make—(An Honourable Member ‘‘Gallant Mem-
ber ’}—an ungallant outburst for a Gallant Member of this House. No:
more is ‘‘ T. A.”’ an encumbrance to us than for him. However if we stood
away, we stood away only because we wanted the Honourable Member and
his unsympathetic tribe to prove the vaunted sincerity of their profession in
regard to the depressed classes.

The Honourable Member further said that it was a ‘* disgrace *’ for this
side of the House to come forward with a proposition of this kind. I wish
there were some grace in his observation. He said, ‘“ What? The non-
admission of one Indian on the Railway Board to be responsible for the
abolition of the Railway Board itself?”’ 1If he is parochial in his view point,
I can say. the non-admission of even an Anglo-Indian in the Railway Board'
may be responsible for the attitude that we take. If he were to consult his.
own constituency in the matter perhaps they will enlighten him a little

better.
Mr. B. Das: His constituency is looked after all right in the Railways.

Mr. C. S. Ranga Iyer: My Honourable friend (Mr. B. Das) says that
his constituency is looked after all right in the Railways, and that is the
crux of the whole question. (Hear, hear.) ‘‘The entire railway policy”’, as
Mr. Jamnadas Mehta has truly said,—within brackets, explaining the subject
of his motion—the entire policy of the Railway Board is summed up in one
phrase ‘‘ racial '’. Perhaps the Honourable the Railway Member is not

. aware that the Honourable the Commerce Member, the distinguished
gentleman who preceded him in that high office and who occupies a very
distinguished position elsewhere in this country, said that the Anglo-Indians
or Eurasians—and when I use the word ‘‘Eurasian’’ I use it without any
offence, in the classical sense—had more competence or extra competence
to manage the Railways or to do the particular work that is allotted to
them. That may be his view. I would rather like to know what is the
view of his successor in the matter. I do not say that the Anglo-Indians
are not competent. But I do say that Indians are also equally competent
and I do believe, fir, that even to-day, though promises—I would not call
them promises, but assurances if I may use a milder term than promises—
have been given from the other side in answer to our questions that steps
would be taken for the abolition of racial disctimination in the Railways,
especially in the East Indian Railway, such a racial discrimination does
exist on the East Indian Railway to-day and-perhaps in. the other Railways
also in the matter of pay, in the matber of position, in the matter of pros-
pects. The Indian guard draws less pay than the Anglo-Indian guard, the
Indian station master draws less pay than the Anglo-Indian station master,
the position and prospects before the Indian are much less than those before
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the Anglo-Indian. These are matters which should come within the con-
sideration of the Honourable the Railway Member. He is new to this
debate, and I feel I am voicing the feelings on this side of the House when
I say that even without the previous experience of a debate there are certain
features in the Railway Budget which at once reveal that he is guided
certainly by the noblest of sentiments and also by the best of feelings at

least for,the, third clasgs passengers. And this brings me to the vexed
question of third class passengers.

The position of the third class passengers has been throughout neglected
by the Railway Board. If for no other reason, at least for the fact that
the third class passengers have been treated so shabbily, the Railway
Board: must go; if it cannot be mended it has got to be ended, for the back-
bone of the Railways in India is the third class passenger. The enor-
mous profits that the Railways derive are from the third class passengers,
and in no part of the world does such a scandal exist ag in India, crowd-
ing people in compartments as though they were not human beings. Even
cattle are given more comfort than people in India, who according to the
Railway Board come under the category of cattle.  Perhaps, that is their
conception of the comifort that they should give to a class of travellers who
are really the mainstay of the railways. On the Continent, and there is
some resemblance between India and the Continent, you have not only
first, second and third class compartments, but you have also got fourth
class compartments in Germany. I know that the modern tendency is
to reduce the number of classes, but whatever that may be_ it is possible,
it ought to have been possible to run more trains so that overcrowding
could have been abolished. This scandal has been the subject of discussion
in this country for the last 20 years. @~ We are professedly the enemies of
the depressed classes, but those depressed people who travel in these over-
crowded trains could have evoked the mercy of the gentleman who pre-
ceded me! They have no sleeping aceommodation, they have no sitting
accommodation, they have not even standing accommodation. If the
Honourable the Railway Member were to disguise himself as & Muham-
‘madan or as a Hindu, and trave] third not as an Englishman, if he travels
in disguise by one of these trains, in one of those overcrowded Indian
compartments, I am sure it will not be necessary for gentlemen on this
side of the House to tell him exactly the plight of the people, the very
people who are the mainstay of the Railways.

I now come to the last, and I think one of the most essential aspects
of this question which have been discussed on this side of the House time
and again, and that is the exclusion of Indians from the Railway Board.
I do not know why there should have been so much speechifying from
this side. . . (An Honourable Member: ‘‘Hear, hear.””) Certainly I wel-
come that cheer and I think it is quite legitimate. 1 do not know why
we should have indulced in the luxury of words and at the same time the
other side should have indulged in the abstinence of action. (Hear, hear.)
Words should not have been necessary for a commonsense proposition like
that. You have admitted Indiang into very high places. It was possible
for an Indian not only to rise to the position of the Governor of a province
but also to be Under Secretary of State in Parliament.

Mr. B. Das: Lord Sinha was made to vacate his Governorship.
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Mr, O. 8. Ranga Iyer: Obviously my friend is not in the confidence of
Lord Sinha. I can elaim his acquaintance. He vacated the governorship
not because he was asked to do so by an outside but by an inside agency,
mamely, his condition of health. I was saying that Indians have been
placed in very high positions. Those who have read Lord Morley’s
‘‘Recollections’” will remember the controversy that continued between
Lord Minto and Lord Morley. Both of them were trying to understand
the situation, one from the Indian and the official point of view and the
-other from the British and Parliamentary point of view. Lord Morley im-
pressed upon Lord Minto the need for admitting Indians into the Executive
Council.  After a good deal of correspondence which are public property
to-day, Indians have been admitted. @~ When you have made an opening
“like :that, on the administrative side, it is time that you made a similar
-opening on the Railway side. I know the railway matter is a little more
important than matters of administration. Then comes the department
-of my distinguished and Honourable friend (Sir Denys Bray) who is in charge
of the Foreign Office. Then comes the Army. I think, it is time that
one step more is taken in the direction of taking Indians into your confi-
dence. I do recognise that in times of exigencies, railways are not merely
of normal importance but they are also of strategic importance.  There-
fore I feel—I think I am not doing an injustice to the other side but if I
.am; I -hope I will be corrected—that the exclusion of Indians from the
Railway Board ig purely on strategic grounds. A word was given by an
Honourable Member on the other side with the best of intentions and it
remains to be fulfilled. I do believe it will be fulfiiled in course of time. I
want to accelerate the pace of fulfilment. I fully understand the reason
for the delay. I am afraid it is perhaps governed by bigger considera-
tions, reasons of State. = We have been reading in the British papers
-and hearing from the lips of great statesman in England that the next
“war is likely to be somewhere in a place where India is expected to pluy
‘an important part. The Singapore Base is not without its significance.
"The Chinese rebellion is not without its impertance and the travel of a
‘King belonging to a neighbouring State on the Continent of Europe try-
ing to understand modern methods and trying to make his own little
-~country keep abreast of modern movements is again of consequence. I
was told once by a distinguished military officer whom I can name that in
‘the days when he was a student he was taught what ig known as the
Russian menace. = What was a bogey then has certainly become a menace
now. The Russiang are extending their tentacles far and wide.  There
is great talk of war, in the West at any rate. I did attend a few meetings,
-while abroad, though I did not take part in them, to understand what
“the position was. Is it, I put it to the Honourable Member, the considera-
‘tion of the exigency that keeps back Indians from being put on the Rail-
‘way Board? If that is so, let us understand it. But if that is so, I
‘would urge a reconsideration of that position, because when the need
arises we have always felt that it is our duty to stand by the British Raj
and the history of India’s connexion with England is full of evidence as
‘to how in times of crisis we felt it our duty to stand by the British Empire
‘(Pandit Nilakantha Das: ‘‘And not ask for a Member ?”’)—that is not exact-
:1v the sentence that I was going to say,—how we invariably felt and acted cn
‘the principle, their ealamity is not our opportunity, and therefore. should
:they not in the higher interests which T have just mentioned take more
Indians into their confidence. I can quite understand the question that
-was put to the Honourable Member from Berar (Mr. Aney) by an Honour-
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pble Non-Official European Member (Bir Victor Bmesoon), whether he
wanted the admission of Members of the Legislature by election to -the
Railway Board. I know in Europe the Legislature does not elect its.
Members to the Railway Board; I also know that the Govermment in this:
country is not responsibie to the people just as the Government in other
countries is, but I am not to-day saying that you should elect Members
of the Central Legislature to the Railway Board. I concede that a Railway
Board must consist of experts. Experts alone can manage it, but when
you say that you cannot find any experts amongst Indiana—
and I believe that is the argument on the other
side—it is time that you found an expert. If you have not trained an
expert so long, it does not reflect much credit—(Lala Lajpat Rai: ‘‘Will
you define an expert?’’) I have been asked by the Honourable the Leader
of the Nationalist Party to define the word “‘expert’’. I have not brought
with me Webster’s Dictionary (Laughter), but I think the word ‘‘expert’”
carries with it a certain amount of efficiency and special knowledge of the
inward working of a system, and I plead that Indians can be found. and
I think Indians must be found to take their place in the administration
of the Railways just as they have been found to take their place in the
administration of the country: and even as Indiang have distinguished
themselves as administrators of the country, they will distinguish them-
selves ag administrators of the Railways. Sir, it is difficult to learn
swimmine if one does not enter the water. It is time that you took
some Indians into the water. T do not say you should drown them imr
the deep (T.aughter), but give them a chance to swinr on the ford.
(Applause.) '

Mr. K. C. Neogy (Dacea Division: Non-Muhammadan Rural): Sir, I
hope my Honourable friend, Colonel Gidney, realizes the impropriety of
his flippant interventions like the one that we had just now from him.

Lieut.-Colonel H. A. J. @idney: The Speaker will decide that. and
not you.

Mr. K. C. Neogy: We can quite understand that he has absolutely
no sympathy with the Indians in their demand for the Indianization of
the Railway Board.

Lieut.-Colonel H. A..J. Gidney: That is absolutely untrue.

Mr. K. 0. Neogy: That is exactly what the Honourable Member said;
he said, ‘“* Why are you crying out simply because there is no Indian on
the Railway Bourd?

Lieut.-Colonel H. A. J. @idney: Why are you wasting our time dis-
cussing this motion?

Mr. K. 0. Neogy: The Honourable Member and the community which
he represents call themselves Indians whenever it ‘suits them; and then in
this House the Honourable Member ‘takes his scat in the European group
and, further, attacks Members on this side simply because they are putting
forward their legitimate claims for the consideraticn of Government. i

Lieut.-Colonel H. A- J. @idney: I attacked the procedure—the
‘motion—and I am entitled to my opinion as much as you.
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Mr. K. 0. Neogy: You are, of course. Well the Honourable Member
has no complaint against the Railway Board because he knows that wl.xile
we have been crying for Indianization, Gidneysation has been proceeding

apace. ear, hear.)
Lient.-Colonel H. A. J. Gidney: Don't be excitable.

Mr. K. 0. Neogy: I am not so excitable as the Honourable Member.
.The Honourable Member, whenever he gets up to speak, reminds this.
House that he represents a minority community, but here we are discuss-
ing a Department in which that particular minority enjoys the majority
of the loaves and fishes,—and I can well understand the attitude of the
Honourable Member! Now, Sir, when we have a sort of annual revjew
of- our grievances against the Railway Board, we say that the principal
grievance certainly is that we have so far not succeeded in seeing an
Indian appointed to the Railway Board. When we find that Colonel
Gidney is not with wus, I think we might well confine ourselves to the-
grievances of the. pure-blooded Indian, the Indian who is not fortunate
enough to have a strain of European, Hottentot or Chinese or Malayan
blood in his veins. (An Honourable Member: ‘‘Is not that unparlia-
mentary?’’) Well, Sir, as everybody knows, a mixture of a little bit of
non-Indian blood of whatever character gives a man superiority over the
pure-blooded Indian . . . .

Lieut.-Colonel H. A. J. Gidney: I am sure it does, but don’t fcrget
that is the community that has made and driven your railways and
made and worked your telegraph system since their inception, and you

should be grateful.

Mr. K. O. Neogy: Well, I do not want to maintain that those who
really took a prominent part in the old days of the railway administration
should be driven out altogether, but then there ought to be some senze
of proportion and some sense of fair play in the Railway Department.

Lieut.-Colonel H. A. J. Gldney: I quite agtee, but you want to drive
us out of the Railways.

Mr. K. 0. Neogy: And you ought not to shut out Indians simply because
they ure pure-blooded. (Lieut.-Colonel H. A. J. Gidney: ‘I did not say
80.”’) Now, 8ir, it is not merely the Indianization of the railway services .
that we want; the spirit of the entire railway administration should be
Indianized. I think my Honourable friend, Pandit Nilakantha Das, is not
the only Honourable Member in this House who had occasion to repent that
he had not a pair of trousers with him while travelling. Not very long ago
as a member of a Committee appointed by the Government of India I had
occasion to undertake long travels over the country, and it is generally
my habit to move about in my national dress of which I am very proud
just as the Honourable Member in charge is proud of his own national
dress (The Homourable Sir George Rainy: ‘‘Thank you.”’), and when I
walked into a particular first class railway restaurant I was promptly asked
to go to the second class restaurant, and when I said I was a first class.
passenger, the man in charge asked me to show my ticket,—and all this
because I am a pure-blooded Indian, because I did not happen to put on
a8 pair of pillow cases, or something of that sort and I was not fortunate
encugh in having a European-sounding name. Now, Sir, talking of the
Indismization of the Railway Board, sy Honourable friend, Mr. Das, has
already pointed out that there was a semior member of the Indian Finance
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Department in charge of the directorate of the establishment of the Rail-
‘way Board for about three years while we had this particular questi.n
under discussion last year, when there was a larger number of Indians,
not of course as Members of the Railway Board but “in other responmsible
offices. Sir. Charles Innes in the speech that he made last year referred
to the fact that even establishment questions are technical questions.
“Therefore, I take it, Sir, that it is not necessary for a man to be nurturéd
throughout in the Railway Department in order to be able to deal with
such technical questions as establishment questions, because we find that
an Indian member of the Indian Finance Service was considered competent
enough to hold this appointment for three years. But, Sir, after this
officer acquired experience for three years in this technical branch, he was
mot retained, and I believe he has reverted to the general branch of the
Finance Department. The result is that the experience, the special
experience, that he picked up of railway administration is lost to the Rail-
-way Department and to the country. One of the difficulties, which Sir
‘Charles Innes pointed out in having Indians on the Railway Board last
year was, that there were not Indians of sufficient experience and sufficient
standing in the Railway Department whcse claims could be considered
“when vacancies occurred in the membership of the Railway Board. Here
was a fairly senior officer who was in charge of -a very responsible section
«of the Railway Board’s work, and who in course of time cértainly would
be fit tc hold the appointment of the member in charge of establishment,
the very branch with which he had to deal with as the Director. Now,
Sir, is it the policy of the Railway Department just to have a few Indians
brought in for a time, only to be sent away after a few years and then to
‘bring up the excuse year after year that they have not got Indians of
sufficient experience ‘and standing whose claims could be ccnsidered for a
Tnembership of the Railway Board? At the present moment we have
comparatively junior officers, Indian officers, holding two responsible
-appointments connected with the Railway Board. I do not know how long
they are going to stay there. I have heard a report that one of them is
about to go away on leave. Now, I should like to kncw from the Honour-
able Member in charge as to exactly what policy he proposes to follow in
this matter. I do not think that the Honcurable Member will try to
pursue a sort of hide-and-seek policy with regard to this questicn. Now,
‘Sir, talking about technical qualifications and experience and special train-
ing, I am reminded of a kind of technical qualification to which Indians,
as matters stand at present, cannot lay claim—I mean the advantage
‘which cfficers get through social relationship. I know of an instance—I
‘think, 8ir, some of the Honourable Members sitting opposite also know
it—in which a high railway officer, not yet in' the Railway Board, who
was not considered fit to hold a particular high appcintment at one time,
did after all manage to get it, and it is said that the main technical quali-
“fication or experience or standing, or whatever you may call it, was that
he happened to be the husband of somebody’s wife’s sister. Now, Sir,

‘that is a sort <f qualification to which Indians can have no claim at the
present moment.

~ Mr. Vidya Sagar Pandya (Madras: Indian Commerce): Sir, I am very
sorry that our gallant Colone] should have made an attack on the Members
-opposite; it is no use throwing stones on the part of thcse who live in
glass houses. Tt was my misfortune on two occasions recently to draw
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the attention of the Chair to the smallness of the House and on two
occasions the House had to be adjourned for want of a quorum....1 want
toknow what they have to say about. their own absence on this side of the
House; and then regarding the other charge of which he spoke to this
side of the House, I want to know why the Members on this side were
not. present to-hear the torrents of wisdom falling from the lips of Members
on their own.side. Under the circumstances, I am very sorry that the
Members cn this side of the House themselves do not muster sufficiently
strong, although drawing their allowances, and blame the Members on the
other side for the same fault.

Now, coming to the point at issue, the Chair has narrowed it down very
much and so we can talk only about the sacking of the Railway Bcard
and nothing else. I represent the Madras Presidency and, at any rate,
the Members from the Madras Presidency would surely throw their votes
to sack the Railway Board. We have solid reasons for doing so taking
into consideration the figures as they are given in the Explanatory Memo-
randum of the Railway Budget of the Government of India which I have
in my hand. . The Madras Presidency has always been treated as the
Cinderella in all these matters. Now, taking into consideration the figures
of 30 crores of Capital Expenditure which i1s provided for in the Budget,
we find that the open lines in our Presidency have been granted only
1,46,00,000 out of 70,59,70,000, which is the budgeted amount. Similarly,
in the matter of the construction of new lines, out of 33 crores, we have
been ‘allotted only 60 lakhs. Again, if we take into consideration the
amount provided for the improvement of Rails and Sleepers and for the
strengthening of Bridges out of 42'64 lakhs nothing has been provided for
any of the Railways in the Madras Presidency. When we come to the
remodelling or constructing of station yards, we find that out of 83-66
lakhs we have been given only 16 lakhs.

Mr. President: And therefore the Railway ‘Board must go. (Applause.)

Mr. Vidya Sagar Pandya: I think so. We do not want such a Railway
Board and the sconer we get rid of it the better for us.

Then, coming to the staff quarters, we find that out of 42 lakhs only
4 lakhs have been provided for the whole of the Madras Presidency.
Similarly, in the case of important schemes of workshops, constructions
and remodelling, out of 6} crores, we get only 45 lakhs. Then, coming
to the scheme of electrification . . . .

Mr. President: Order, order. The Chair regards all these arguments
as absolutely irrelevant. Sir George Rainy.

The Honourable Sir George Rainy (Member for Commerce and Rail-
ways): This is the first occasion, Mr. President, on which I have been
present when a reduction in the Demand for the Railway Board has
been moved, and the turn the debate has taken has not been exactly
what I had expected. To reply completely to all that has been said to-
day would require a speech lasting perhaps for 8% hours, for there is
hardly a branch of the railway administration that has not been touch-
ed upon by one speaker or another. The debate has occasionally shown
a tendency to take even a wider range, and at times I was not sure whe-
ther my friends on the other side of the House were not inviting me
to indulge in a disquisition on the relations between Lord Morley and
Lord Minto, on the Singapore base and on the Russian menace. I am
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-alwdys glad to meet the wishes of my Honourable friends epposite, but.
it 1 were to sttempt to gratify them now, perhaps you, Bin, might find
it necessary to restrain me. I will deal with this motion as seriously
as I can, although iv is not always easy to do so after the line that has
been taken by seme of the speakers. With certain points I shall deal
-quite seriously, while certain others may perhaps be dismissed more
Iightly: ‘

I have had one or two very curicus invitations to-day. One of them
was to disguise myself as a member of some community—I am_not
quite sure which community it was—and to see for myself how the Rail-
*ways looked like from that point of view. Well, if the
Honoursble Member, who gave the invitation, is  willing
to stand to it, I am not sure that some day I might not be
tempted to aceept it.

Mr. Jamnadas Mehta opened his speech with a new name which he
-most ingeniously gave the Railway Board, and which I am sure they
will all cherish, namely, a pocket edition of the Simon Commission. But
it filled my soul with terror, lest he was going to find some analogy
between some personality in the British Parliamentary world and my-
-self. However, he mercifully spared me, and I have still to learn what
view he takes of my position in the matter. .

Mr. Jamnadas Mehta's own view of the proposal he put forward
.might, I think, be- summarized in a few words, ‘“We don’t want a Rail-
way Board, if we candnot have a Round Table.”” That is what it comes
to. There is a close connection in his mind betweem his motion and
the big constitutional question. I can understand that attitude, I can
even respect it, but 1 cannot honestly say that I admire it. It does nof
seem to me to be a good line. Still there it is, and had my Honourable
friend stopped at that point, the debate would have been a good deal
shorter, and by this time we should bave voted about it. But then my
Honourable friend having explained at the outset his main objections
“that, so long as he could not get a Railway Board that was in some way
responsible to this Hcuse, he was going to vote against having a Railway
Board at all, started to paint the picture with a large brush, and one
cartoon after another appeared upon the canvas as he painted. He out-
lined his views on Indianisation, on the 150 crores for rehabilitation, on
the separation of railway finance, on the wages of railway labourers, on
the amenities of third class passengers, on contracts given out wrongly,
cn illusory profits, and on other metters until I wondered whether his
cbject was perhaps a desire that all the other motions should be ruled
out of order, as having been already discussed. I do not know whether
T am right in attributing that motive to him, but it is quite out of
the question for me tc attempt to run through all these points in detail,
and I shall only select those which appear to me the most important.

4 P.M,

One of the statements he made was that, under the present system
of the seParation of railway and general finance, the Board’s powers of
re-appropriation were such that it would be quite possible for them to
start on their own responsibility important projects which were not in the
Budget and had therefore not been before the House at all. I should
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like to remrind him that all such projects, before being started, are invari-
ably. put.;befor¢ the Standing Finance Committee, who are the’ natural
watehdoge to look afier tHe interests of the House. ‘

My. Jamnadas M. Meltac Net always.

The Honourable Sir George Rainy: I cannot speak from mry owm ex:-
perience s to ‘whet has: actuslly occurred in the past, but I do know
that that is our imtention as to what ought to bpe done.

I wae particularly glad to heax my Honourablé friend’s frank recogni-
tion of the great service which the fixation of exchange had been to the
Reilway Budget. Indeed he put the benefit rather higher than: 1 should,
besause he attributes any reduction in our working expenses entirely to
that one cause. He referred to what I said in my speech when I laid
the Budget hefore the House, namely, that for four years in succession
the working expenses were 62} crores, and he said it was easy to talk
like that because the decline was due.to exchange profits. But had he
cbserved the variations in exchange since the 1st April 1925, he would
have seen that the rate has not during that period suffered any wide
Huctuatigns.”

M. Jamnadas M. Mohts: I say tha® the effect of a higher exchange
conmtinues until an - adjustment takes place. 1t is not exhausted in one
year but persists for a number of years.

‘The Honourable Sir George Rainy: I should have thought that the
Honourable Member’s argument would have been more convincing if
during the period to which I had referred exchange had not been practi-
cally stationary.

Now, I want to say very little about the speech of my Honourable
friend, Mr. Chetty. Frankly, I regret, not that he brought the matters
forward at all to which he devoted the greater part of his speech, but I
do regret that he brought them forward at this stage. It seems to me it
_is & little unfair where there is a specific matter, which is naturally a
matter on which many Members of this House are anxious to speak and
when there are motions on the paper which give a natural opportunity
for discussing it, it seems to me a great pity that they should be swept
into an omnibus motion which may make it impossible for Membets parti-
cularly interested in that .subject to record their opinions by their votes.
Indeed, I trust that the course that has been followed, perfectly legiti-
mately no doubt under the rules, by my friends of the Swaraj Party will
not be allowed to constitute a precedent, because if you are going to
move a reduction in the Railway Board vote on the ground of disappro-
val of the entire railway wpolicy, it is open to any Member to bring in any
aspect of our railway administration and to say ‘‘for this reason I want
to condemn the- Railway Board.”” It means that if we subsequently
debate the specific motions dealing with specific points, we shall be
travelling over the same ground again and again and again and really there
will be a great waste of time. Now, I do not propose to reply to what
Mr. Chetty said as regards the wagon building industry to-day, and my
reason is this. Does my Honourable friend seriously urge that, what-
ever the rights and wrongs of the action taken by the Government of
India and the Railway Board about wagons and locomotives may be, that
they contribute sufficient ground for saying that the emtire railway rolicy
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is bad? I think it s very difficult to take that line, ‘and if so ‘it is un-
necessary for me tq reply to it at thic stage. If it is not in itself a suffi-
cient reason for passing a vote of -censure on-the¥vhole railwsy adowni-
stration, .then o .that mati;sg:, I."‘havg ,Vno't_p'ing more to say _t,o-dayiw

"My Hornourable frierid, Mr. Sesha Ayyangar, with an ingenyity which .
1 could not sufficientiy adiire, seemed to me to be trying te use.this’
motion as & means by which he could get the better both of the rules of
his own Party and oi the rules of this House, because in the first place,
he seemed to me to be working off a good deal of a speech that might
have been prepared—I do not know whether it was—but might‘have been
prepared for the general discussion ‘on the Railway Budget; and then he
also proposed to utilisz the opportunity to obtain replies to supplementary
questions which I understood him to say he would have put, had: the
discipline of his Party permitted him to be present to put them in per-
son. I am sure, Sir, that you would not permit me to act as his accom-
plice in either of these purposes. '

I listened with great interest to my Honourable friend Mr. Nila-
kantha Das who spoke first on the resumption of the debate afté* lunch.
T can readily understand that, h8lding the views he does as to . D}
zation and the particular meaning he attaches to it, he cannot approve
almost anything in our present system of administration. What he is
after, 1 suppose, is, what I may call, the one rupee standard of admini-
stration. Whether my Honourable friend Mr. Jamnadas Mehta who
also expressed his willingness to run the Railway Board for one rupee &
vear holds exactly the same views as my Honourable friend Mr. Nila-
hantha Das, I am not quite sure. Possibly, when that time comes, they
may be colleagues in the same administration and will be able to settle
the matter between them. . :

But I was greatly interested to learn that my Honourable friend Mr.
Jamnadas Mehta was prepared to run the Railway Board for one rupee
s year, and I presume he would pay therefrom the salaries of the 100
cssistants, the 18 stenographers and the 74 servants who are provided

for in the Budget . . .. :
Mr. Jamnadag M. Mehta: I am prepared to find the money.

The Honourable 8ir George Rainy: I think, Sir, that disposes of most
of what 1 might call comparatively minor matters to which I intended to
refer.

I come now to whal is after all the big question raised again and again
by speaker after speaker, namely, the appointment of an Indian member on
the Railway Board. I find the greatest difficulty in saying anything at all
on that subject. It seems to me that if any member of the Government of
India in the past has opened his mouth on that subject, he has always
been accused year after year of having broken his promise and of having
given pledges to which he has not adhered. Sir Charles Innes spoke pretty
strongly about this last year and repudiated and resented
the charge of ©bLroken  faith, and it seems to me that
the only lesson I can learn from the past history is that I had
better be very careful what I say. Indeed if some of my friends are
really as suspicious as they say they are about the bond fides of the Govern-
ment of India, what does it matter what I do say? It may be that I ought
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take these suspicions in & strictly Pickwickian sense, that they are uttered
only for the purposes of the debate and do mot accurately convey what is
in the Honourable Members’ minds. But nevertheless I do think that 1
am justified in saying as little as I can until I see my way clearly. I should
like to say here thut every speaker, who has referred to me personslly,
hes been extraordinarily kind, and I hope that Honourable Members on the
other side will understand that on my part there is no sort of feeling -of
resentment to me. It would be absurd .indeed if I were to entertain any
such feeling. Nevertheless I feel that the best thing I can do is to say as
fittle as possible. T will therefore confine myself to the assurance that I re-
gard this matter as exceedingly important which ought constantly to be kept
under consideration in the hope that in one way or another something may
be done to meet what is obviously a very strong wish among many Members
of this House.

My Honourable friend Mr. Neogy asked for a definite declaration of
policy on this point. My reply to what he asked is this,. that as long as
I am in charge of the Railway Department, I will try to get the best men
I can get as members of the Railway Board. Let there be no ambiguity
about that. As the Board is now constituted, as our system of railway -
administration is now constituted, it is necessary, if it is to work properly,
that the members of the Board should be fully qualified by expert knowledge
and experience for the duties they have to perform, and they must be the
very best men we can get, because the responsibilities of the railway admi-
nistration of India are steadily growing and we cannot afford to carmry on
with anything except the very best.

In conclusion, Mr. President, I would like to say this. What the Hon-
ourable the Mover is asking the House to do is to condemn the railway
administration of India out and out, and root and branch. In giving notice
of his motion he referrec to the entire railway policy of the Government of
India and it struck me as somewhat extraordinary that neither he nor any
other speaker has even referred to what I regard as the primary point of
that policy, namely, cheap and efficient transportation. That it should
actusally have been pcssible to discuss this motion for 4 or 5 hours without,
as.far as I could hear, even one speaker mentioning the fact that this is the
obvious policy for every railway administration, struck me as more unusual
than anything else even in this debate. My reply to the charge thet our
‘railway administration has failed, and that it is deserving of severe censure
is this. Honourable Members have had an opportunity of examining the
budget papers that we have placed before them and of comparing the results
of the railway administration now and as it was 5 or 6 years ago—a period
within the memory of every Member of this House—and I challenge any
Member of this House to say that the administration of our Railways has
failed during that period. I challenge them to say that it has not steadily
improved and far from deserving censure, I claim that in many respects, if
not in all, it deserves the very highest praise.

v
.

" " (At this stage Pandit Madan Mohan Malaviya and Mr. V. V. Jogiah rose
“to’ speak.)’

Mr, President: Order, order. There can be no further debate now. We
just had the final reply of the Honourable Member from Government. The
debate on this motion ir therefore closed.

I - "5



1168 LEGISLATIVE ASBEMBLY. (241 Fes. 1928.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural): The practice has been that we have been allowed to
speak after hearing the Goverrment Member.

Mr, President: The Honourable Member should have risen in time if
he wanted to speak. I called on the Honourable Sir George Rainy to reply
to the whole debate and he .

Pandit Madan Mohan Malaviya: But we wanted to know what Sir
George Rainy had to say beforc speaking. I have been waiting the whole
day to hear Sir George Rainy speak and then speak myself.

Mr. President: Order, order. I regret very much that the Honourable
Member often gets up late in the debate. However much I might like to
give the Honourable Member an opportunity to speak, I am bound by Rules
and Standing Orders which are against him.

Pandit Madan Mohan Malaviya: I have given you my reason.

Mr. President: The Honourable Member (Pandit Malaviya) did not rise
for the whole day, and ultimately, as no one else rose, I called upon the
Honourable Member to reply.

Mr. Varahagiri Venkata Jogiah (Ganjam cum Vizagapatam: Non-
Muhammadan Rural): I stood up, Sir.

Mr. President: The Chair did not see the Honourable Member.
(Pandit Madan Mchan Malaviya again stood up.)

Mr. President: Does the Honourable Member wish to say anything om
the point of order?

Pandit Madan Mohan Malaviya: Exactly. We have had this debate year
after year. We want to know what the Government have to say before
speaking upon it. We do not want to waste our breath and repeat our
arguments. I have been here at the sacrifice of other work in order to know
what the Government have to say on this question of the admission of
an Indian into the Railway Board and I waited until I found the earliest
opportunity now to get up. I am sorry I did not know that you would not
have thought it right to allow me an opportunity to speak. If I had thought

that that would be so I assure you, 8ir, I should have taken an earlier
opportunity to speak.

Mr, President: There is no obligation on the part of Government to state
their policy at an early stage of any debate though ordinarily they do so.

The Honourable Sir George Rainy: I would say that I should not have

risen to speak unless T believed that I was entitled to bring the debate to
a close.

Mr. President: The original motion was:

“That a sum not exceeding Rs. 11,70,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the yeat
ending the 31st day of March, 1929, in respect of the ‘Railway Board’.”

Since which the following amendment has been moved:

“That the demand under the head ‘Railway Board’ be reduced to Re. 1.

Th question I havs to put is that that amendment be made,
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The Assembly divided :

Aney, Mr. M. 8.

Ayyangar, Mr. K. V. Rangaswami.
Ayyangar, Mr. M. 8. Sesha.
Badi-uz-Zaman, Maulvi.

Belvi, Mr. D. V.

Bhargava, Pandit Thakur Das.
Birla, Mr, Ghanshyam Das.
Chetty, Mr. R. K Shanmukham.
Chunder, Mr, Nirmal Chunder.
Das, Mr. B.

Das, Pandit N'lakantha.

Dutt, Mr. Amar Nath.

Dutta, Mr. Srish Chandra.
Gour, Sir Hari Singh.

Haji, Mr. Sarabhai Nemchnnd
Iswar Saran, Munshi,

Iyengar, Mr. 8. Brinivasa.
Jayakar, Mr. M. R,

Jogiah, Mr. Varahagm Venkata.
Kartar Singh, Sardar.

Kelkar, Mr. N. C.

Kidwai, Mr, Rafi Ahmad.

AYES—40.

Kunzru, Pandit Hird

Lahiri Chaudhury, lﬂ Dhirendra
Kanta.

Lajpat Rai, Lala. :

Malaviya, Pandit Madan Mohan.

Mehta, Mr. Jamnadas M.

Mxtrs, Mr. Satyendra Chandra

Moonje, Dr. B. 8.

Mukhtar Singh, Mr.

Murtuza Sa.heb Bahadur, Maulvi

Nehru, andlt Motilal

Neogy, Mr. K. O.

Pandya, Mr. Vidya Sagar.

Ranga Iyer, Mr. C. S

SBarfaraz =~ Hussain Khan, Khan
Bahadur.

8ingh, Kumar Rananjaya.

Singh, Mr. Gaya Prasad.

Sinha, Kumar Ganganand.

Tok Kyi, U.

NOES—52

Abdul Aziz, Khan Bahadur Mian.
Abdul Matin Chaudbhury, Maulvi.

Abdul Qaiyum, Nawab Sir Sahibzada.
Ahmad, Khan Bahadur Nasir-ud-din.

Alexander, Mr. William.

Allison, Mr, F. W.

Anwar-ul-Azim, Mr.

Ashrafuddin Ahmad, Khan Bahadur

A Nawabl\zd_adaVSaw
yangar, Mr.

Bajpai, Mr. G. 8.

Blackett. The Honourab'le Sir Basil.

Bray, 8ir Denys.

Chalmers, Mr. T. A.

Chatterjee, Revd. J. C.

Chatterji, Rai Bahadur B. M.
Coatman, Mr. J.

Oucke, Mr. H. G.

Cosgrave, Mr. W. A,

Couper, Mr. T.

Courtenay, Mr. R. H.

Crawford. Colonel J. D.

Crerar, The Honourable Mr. J.

‘Dalal, Sardar Sir Bomanii.
Ghazanfar Ali Khan. Raja.
Ghuznavi. Mr. A H.

Gidnev, Lieut.-Colonel H. A, J.
Graham, Mr. L.

The motion was negatived.

K. Aravamudha

Irwin, Mr. C. J.
Ismail Khan, Mr.
Jowahir Singh, BSardar Bahadur

Sardar.
Kabul Singh Bahadur, Captain.
Keane, Mr. M

Lamb, Mr. W. 8

Lmdsay S Darcy.

Mitra. The Honourable Sir Bhupendra
Nath.

Moore, Mr, Arthar.

Mukherjee, Mr. 8. C.

Parsons, Mr. A, A. L.

Rafique, Mr, Muhammad.

Rainy, The Honourable Sir George.

Rao, Mr. V. Pandurang.

Roy, Mr. S. N.

Sams, Mr, H. A,

Shamaldhari Lall, Mr.

Shillidy, Mr. J. K.

Sykes, Mr. E. F.

Tavlor, Mr. E. Gawan,

Willson. Sir Walter.

Yakub., Maulvi Muhammad.

Yamin Khan. Mr. Muhammad.

Young, Mr. G. M.

Zulfiqar Ali Khan, Nawab Sir.

Representative Control over the Railway Administration.
*Mr. N. M. Joshi (Nominated: Labour Interests): Sir, I move:
“That the Demand under the head ‘Railway Board’ .be reduced by Rs. 1,000. i
The object of mv amendment is to draw the attention of this House to the
fact that the control of the Legislature as well as of the people of this
country over the Railway administration is not much. The control as

exercised to-day consists

The Honourable Sir George Rainy On a point of order. I should like to
submit that the question whether a greater degree of control should be exer-
cised by this- Assem’ly over the Railway Board was one of the matters to

-

" *#Speech- not corrected by the Honourable Mgr_gber. N
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which a good deal of attention was devoted in the motion we have just
disposed of.

Mr. President: If I were to uphold the contention of the Honourable the
Commerce Member 1 should have to rule out a large number of amendments
on the paper. Mr, Joshi.

Mr. N. M. Joshi: I will not make a long speech, Sir. The, control at
present consists of six days’ discussion in this House. Then, Sir, there
are ‘thé Central and Local Advisory Councils. As far as the Advisory
Councils are concerned, as Sir Purshotamdas Thakurdas has already- point-
ed out, the Central Council did not meet this year even once. The Local
Advisory Councils did meet some times. But as regards these Councils
I may say that the public does not know much about “what they do. We
would like the Railway Board to publish a report of the work done by the
Centrai and Local Advisory Councils. Then, Sir, I would suggest that.the
Railway Budget should be taken in a separate Session, so that more days
may be allotted to the discussion of railway policy. It is only them that
the Legislature and the people of this countrv will exercise a greater ccn-
trol over the railwavs. If we do not get a sufficient number of days to
discuss the details of railway policy the control of the Assembly over: the
rallwa.y ‘administration will onlv be nominsl. T therefore, hope, Sir, that
my amendment will be carried. '

The Honourable Sir George Rainy: T onlv wish to say a few werds
about this motion for a reduction, but it gives me an oppertumity to say
one or two things about the Central Railway Advisory Council which I had
intended to say at the general discussion of the Budget in reply to the
remarks of the Honourable Sir Purshotamdas Thakurdas. It is perfectly
true that the Central Railway Advisory Council has not met during the
current vear, and. I should like to say that this is a matter in whlch the
Railway Board have no responsibility whatever, for the responsibilily
rests solelv with the Railway Member. Now I do not think my Hononr-
able friends on the other side will attribute to me an inveterate disbrust
of them, or an obstinate refusal to listen to anything they may have to
say. T will tell the House quite frankly that the Railway Department
is mot an easy Department to take over for one who has not had any
previous experience of Railways, and T was anxious that before I put anv
questions before thd Central Advisory Council to feel pretty sure that I
myself understood: the previous history of those questicns and all the rele-
vant cireumstances bearing on them. There are two or three which T think
mayv be ready for reference to the Council before very long. One of them
iz the question of the expenditure of the various Railways in the countrv
on education. Another is the question of amenities for third class travel-
lers, —for there are points on which it might be desirable to have a general
discussion with the Central Advisory Council in order to ascertain what
were, the most promising lines of development which would be  most: ap-
preciated by the travelling public. Mv Honourable friend, Sir Purshotany.
das Thakurdas, asked me to go « little further and to promise to refer to-
the Council the question of reductions in rates and fares and which. were.
the reduvctions which it was most advisable to make. This is a matter
about which T feel a good deal of difficulty at present, I am not prepared
1o say what ‘mv final attitude mav be, but T shall certainlv consider._the
suggestion,” although, as T say, T have a good deal of difficulty ahont it.
As regards the other points. taken bv my Honourable fiiend, Mr. Joshi,’
the onlv point T wish to refer to is the question of T.ocal Advxsorv Com-
mittees. He said that he boped that greater publicity would be given to
their proceedings. Now from time to time I see accounts in the newspapers
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of the proceedmgs of these Committees, and I honestly think that they get
more publicity that way than they would get by being lncorpora.ted in a
Raisway Board Report, and I sm not sure that, even though copies sf that
repert were sent to every Member of the House, the proeceedings of the
committees would become better known in that way than they are at
present. Possibly, however, I am holding an unworthify pessimistic view
of the extent to which Honourable Members study the voluminous publi-
cations we: place before them, and I will promise to consider that sugges-

tion, which originally came from my friend, Sir Purshotamdas Thakurdas.

As a matter of fact we actuaily place in the lerary every year the procecd-

ings of these Commiltees, but I am quite prepared to consider and see
whether we can make something of & pamphlet of them, as the Honcur-
able Member suggested. I trust that my Honourable fnend Mr. Joshi,

after what I have said, will not press his motion.

Mr, President : The question is:
“That the demand under the head ‘Railway Board' be reduced by Rs, 1,000.”
The motlou was negatived.

Racial Dwtmct:’om in Subordinate Establishments.

Plndlt Hirday Nath Kunzru (Agrs Division: Non-Muhammadan Rural):
Sir, T beg to miove: ‘

“‘That- the Demand under the head ‘Railway Board’ be reduced by Rs. 10,000.”

This House, Sir, has devoted a great deal of attention to the question-
of Indianization, but in this connection it has thought more of the- higher
than of the subordinate services. I propose to direct the attentiom of the
House to-day to-this matter which it seems to me is not less important
than the other one which has engaged its attention so far. In regard to
the higher posts the Railway Administration Report for 1926-27 tells us
that while 788 per cent. of the posts are occupied by Europeans and
Angio-Indians, the people of this country, or I had better say the Hindus, -
Muhammadans and-other classes in India, occupy only 21-2 per cent. of
them. Now if we take the subordinate appointments, we find pretty near-
lv the same state of affairs existing. When I deal with the subordinates I
refer only to subordinates drawing Rs. 250 per mensem or over or who are
on scales of pay rising to Rs. 250 and over on Class I Railways excluding
the Nizam’s Guaranteed State Railway and the Jodhpur Railway. Now,
we find here, Sir, if we consult the Report for 1926-27, that on the 1st
April; 1927, while Europeans and Anglo-Indians oceupy 70°4 per cent. of the
posts, Hindus, Mussalmans and other classes occupy enly 29-6 per cent. of
them.. We thus see that in the inferior posts Indians do not get much
greater ¢hance than they do in regard to the superior posts:. Some of the
Railways, Sir, show even a lower percentage of Indians than is implied in
this average. It is natural, Sir, if you take an average of percentagcs,
that some should be higher and some lower than the general average. Tut
what is surpnsmg is that among those Railways where the percentage- of
Indians js lower than the general average are two State Railways, the Flast.
Indiap Railway and the Great Indian Peninsula Railway. Now, in the.
East Indian TRailway the percenfage of Hindus, Mussalmans and other;
classes is only 20'6 per cent. and on the Great Indian Peninsula Railway;.
the corresnonding percentage is 24'2 per cent. There are some companv--
managed Railways also in regard to which a similar complamt can be wnade.
But T will mention only one of them, the Madras and Southern Mahrahq
Railway, the Agent of ‘which delivered a speech as President of the last -
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Railway Conference Association, which has roused a great deal of appre-
hension with regard to the sympathy of the Company-managed Railways
with the policy of Indianisation whether in the higher or in the lower
grades. In the Mhdras and Southern Mahratta Railway, Europeans and
Anglo-Indians ocoupy 832 per cent. of those subordinate posts with which
I have dealt 8o far and Hindus, Mussalmans and other classes occupy on.y
16'8 per cent. of them.

But this is not, Sir, the only points where racialism in filling up posts
comes in. The statement in the Railway Report deals only with what I
may oall the upper subordinates. But there are a number of posts which
do not figure in the list of subordinate establishments published by the
various Railways. Now, I find that racial considerations enter ss mruch
in appointing men to these posts as in filling up the other posts which
might be called the superior and the upper subordinate posts. And here 1
will deal specially, Sir, with the East Indian Railway- In 1926 Babu
Ambica Prasad Sinha put a question drawing attention to the existencs of
racial distinctions on the East Indian Railway. Mr. Sim replying to his
question said that Government was aware of it and that the question of
removing racial discrimination on the East Indian Railway was under
consideration. I do neot know, Sir, what consideration Government have
given to this subject; but the figures that are at our disposal show that
racialism flourishes as much now on the East Indian Railway as it did two
years ago. I put some questions the other day in this House with regard
to the manner in which guards are appointed on the East Indian Railway.
Mr. Parsons admitted that there are two grades of guards and that as a
rule only Europeans and Anglo-Indians are appointed to Grade I. T will
not {herefore dweli on that point any more, except to point out that the
inequality in regard to the initial and maximum salaries between the two
grades will be found also in regard to the scales of allowances applicable to
them. In so far as I have been able to look into the matter, guards of
Grade 11, who are generally Indians, get from 25 to 50 per cent. only of the
allowances admissible in the case of guards of Grade I who are genecruly
Europeans and Anglo-Indians.

The next case I should like to deal with is that of ticket coilectors,
Mr. Parsons, replying to my questions in regard to ticket collectors, vester
day said that, while there were four grades among them, the inforrnation
at his disposal did not enable him to say that any racial considerations
guided the authorities in making appointments. May I say, Sir, that the
information at my disposal does not dispose me to accept that statemcnt?
My Honourable friend Mr. Parsons has shown himself as possessing an
open mind when questions of fact are concerned and has generslly been
willing to accept corrections when compelled to do so. T trust that in this
matter also he will find that the statenrents that I made are more ccrrect
than those which he madée on bthalf of Government yesterday.

The third ciass to which I should like to draw attention is that of drivers.
People are not appointed as drivers straight away. I understand they are.
first appointed as firemen. Then they become shunters and last of all
drivers. Now, I have been told that thére is a great difference between
the starting salaries of Indian and European firemen. Apart from that,
T understand that, while it takes an Anglo-Indian or a European fireman
about 5 years to beconre a driver, it takes an Indian anything from 10 {o
15 years to reach the same position.. T
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Lastly, 1 should lLke to draw aitention to the case of the technical
services. Une Wwouwd have wuougns buut 1D thus matler, at any rae, raciaism
would bave Do place aud thav eriv wone would be comsidered in making
sppolntmeénts. 1ut 1u regard Lo lhe apprentices who are sent o the
‘Lechnical Scunool at Juinsipur, w be traned as chargemen, while lndians,
1 understand, are required tO0 have passed the Matriculation examnation
(L believe, in the first aivision), no such condition is insisted on in the case
of HKuropeans and Anglo-lndians. ‘Lhere is, I understand, an examination
for selecting recruits. But the recruitment does not take piace on un
entirely cormpetitive basis. 1 have not been able to tind out whether Indians
on the one hand and Anglo-Indians and Europeans on the other compcie
separately or whether, in addition to examination, a certain amount uf
nomination also comes in. But I understand that pure comrpetition is
not allowed to determine the seiection of apprentices and that the number
is fixed on racial grounds. The same thing takes place in regard to esectri-
cians, permanent way inspectors and the engineering department in-
spectors who aiso are trained at Jamalpur. They, it seems, are selected
in the same manner-—either by means of separate examinations .r by
competition and nomination. In any case, the complaint is that preference
is given to Europeans and Anglo-lndians. There are other cases also of
racialismy which I can bring to the notice of the Government, but the in-
stances that I have given will, 1 hope, be sufficient to convince the House
of the large, the incredible extent to which the Kast Indian Railway is
guided by racial considerations in making even lower grade appointments.

Sir, before I sit down I should aso like to deal briefly with eertain other
matters in which Europeans and Anglo-Indians, on the one hand, and
Indians on the other are differentially treated. I asked certain questions
yesterday about the medical relief given to members of the East Indian
Railway staff. Mr. Parsons said that so far as the gazetted officers were
concerned they were treated by the same officer, I am not sure what he
said in regard to subordinate officers, but I believe he said there was no
fixed rule in regard to them.

Mr. A. A, L. Parsons: I replied, so far as my memory goes, that I
had not got full information but was collecting it.

Pandit Hirday Nath Kunzru: So he has still an open mind on the
subject. I should like to emphasise that even in regard to the provisicn
of medical relief distinctions are made between Indians and Europeans and
Anglo-Indians. I have seen with my own eyes that separate blocics are
provided for Indians and Anglo-Indians, and I know that while the zemior
officer attends to Europeans and Anglo-Indians, the junior officer attends to
Indians. In regard to nurses, cases have come within my own knowledge
in which nurses have refused to attend Indian patients. As regards provi-
sion for maternity cases, Mr. Parsons and Government ought to kmnow
that little or nothing has been done for Indians. I believe the Agent of
the East Indian Railway was approached some time ago in connection with
this matter, but either no decision hag been arrived at sp far or a negative
has been returned to the request made to him by the Indian employees.

The last question which I should like to deal with in this connection is
that of passes. On the East Indian Railway, Sir, Indians and Christians,
or rather non-Christian Indians and Christians are treated separately in
regard to the issue of X'mas passes. Mr. Parsons snd I had a pretty
tough fight on that point in the autumn Session of the Assembly. I will
not, therefore, go into details in conneption with this matter, but I must
express my strong conviction that’ the attitude of the Railway Board is
far from being a fair one. The statements to which I drew  attention
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.nrsptically compelled Mr. Parsons to admit that his previous answers-on
Ahe subject were wrong. I should be prepared to deal with the Homourable
‘Member again on.that point, should he deny the version I have given of the
.matter; yet the Railway Board stick to their original opinion that the instrue-
tions issued by the Agent of the East Indian Railwayare right end are
not based on racial considerations at all. In the autumn Session 1 put two
.questions alsp with regard to the differential treatment of Indians and
Anglo-Indians in regard to the issue of passes on the North-Western 1ail-
.way.. As regards one of the questions my Honourable friend, Mr. Parsons,
promised to inquire into the matter and also stated that the revision of the
Iules was under consideration. But he took up a more stiff attitude in
regard to the other question. I asked Government whether they were aware
that on the North Western Railway ‘‘cheque passes mray occasionaliy be
. issued by Divisional Superintendents to ministers of religion to minister to
‘the spiritual wants of railway employees at places where the services of a
clergynran are not ordinarily available’’. I further asked whether similar
facilities were given for the satisfaction of the spiritual wants of Hindus
and Muhammadans. The Honourable Member admitted the aecuracy of
the first statement and with regard to the latter part of my question said
.that he would make inquiries and let me know the result. The reply I
received from him ran as follows: .
.. “The issue of occasional passes under the North Western Railway rules referred
to in question (a) is limited to ministers of the Christian religion. The reason for
the grant of these passes is that if these concessions were not granted numerous smail
~Christian communities of railway staff, owing to the long distances by which they
are separated from the nearest minister of their religion, would be bereft of spiritual

‘ministration altogether. This does not hold true of other religions in this country
and there is net therefore the same necessity for granting the concession to their

_ministers.”

Now, Sir, while it is perfectly possible for Hindus and Muhaminadans
to say their daily prayers in their homes, I suppose Government are aware
-that both of them want periodically to get such men as they have {faith
in, as they look up to in religious matters. Why in the case of hese men
the same facilities should not be provided as are provided in the ease of
ministers of the Christian religion, I do not see. I hope it is not laid down
anywhere that a Christian mray say his prayers only before a priest. A
Christian may offer his prayers as much in private as a man belonging to
-any other religion; and if you offer concessions to members of one de-
nomination to invite men who would minister to their spiritual needs, it
is only fair that the samre concession should be extended to members of
_other denominations also. I do not ask that the concession enjoyed by
Europeans and Anglo-Indians in this respect should be taken away from
‘them. All that I ask is that it should be extended to Indians. It shouid
be enjoyed by Hindus and Muslims as well.

Before I sit down, I should like to make one suggestion to enable the
House to judge what progress is being made with regard to the Indianiss-
-tion-of the upper subordinate grades. At the end of the annual Railway
Report there is appended a statement showing the vacancies which have
occurred in the course of the year in the superior grades and how they
. have been filled up. I propose that a similar statement should be appended
to the Report with regard to the upper subordinate grades. I hope I have
convinced the House that there is as much need for watchfulness in-regard
to the Indianisation of lower grades as there is in regard to admission of
Indians into the higher services. |

. - The Assembly then adjourned till Rleven of the Clock on Satirday,
fhe 25th February, 1928. - b . P
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List of Candidates who had applied for appointments in the Superior Services of.
it of C Railwaz;za), but failed to obtain them.

Naga Bhushan Row.
Admani D. 8ingh.

R. V. Patel,

Rao Bahadur 8. R. Aiysr:
0. K. Madhavan.

§. M. Khamu.

Prasad ‘Lal Sharma
Ram Chandra.
Kedarnath Bhosugaor.

Harilal Mody.

N. N. Krishna Murti.
K. L. 8heth.

8. R. Palsula.

Nadir P. Cammissout.
8. 8. Vilvanthar.

N. Visvanathain.
T. P. Ramchandra Iyer

B. Chandramani.
A. D. Khan.
H. Yesonath.

Narayan K. Mirchandani.

C. Vasudevam.
Dalip Singh.
E. W. P. Nadir.

Mahadeo A. Dhona.

Post applied for.
Civil Engineer. Temporary Engineer.
B.E. .
Trained on L. N. E. (Eng- Assistant Traffic Superin-
land). tendent. S
Trained on 8. W. Ry. Assistant Traffic. Superin.
tendent.
B.Sec. (Engineering), Assistant Engineer.
Z_M.S.P.. F.P.S. (London).
B.Sc. Traffic Department.
B.Sc: (Allahabad). Assistant Engineer.
B.Se. (Allahabad). Assistant Traffic Superin-
: tendent.
B.A., L.CE. Chief Engineer.
B.E. Tpora.ry Engim.
B.E., B.Sec. Executive Engineer.
B.A,, L.CEE. Assistant Engineer.
‘B.Be. Traffic.
Engineer with lo term Assistan ineer
service in Enghnd?g ¢ Eng
B.A,, B.E. (Madras).. Ditto.
M.A., and &iploma in Aecount- Accounts Branch.
ancy.
L.C.E.. M-A.I.E. Temm Em
AMLE. Probationer Engineer.
B.E. Assistant Engineer.

Passed 10 examinations in Traffic Department
Railway Service. ¢ :

B.E., ME. Engineer.
B.Se., Temporary Enginser.
Traffie Training, Midland Traffi

Railway, Englond. ¢ Department.
B.A,, B.E.,,

AMIE. Ass i
Member of Institute of istant Engineer.

Engineers.

* Vide page 734 of these Debates.
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List of Candidates who had applied for appointments in the Superior Sersices of
Raslways, but failed to obtain them—concd.

Poct applied for.
K. V., Lalvani. B‘S\e;v?;t:nnguﬁ‘::lﬁ d?.ailway .e
8. M. Umar. M.I.E. Eleotric Engineer.
Nalini Basu. Graduate, Civil Engineering. Engineer.
8. R. Krishna Murti. » BE.CE, AMILE. Do.
Hoshang Rabadi. B.So. Traffic Department.
Gandbhi. M.B., B8, D.LO, FR. Railway Medical Service.
Arunings Kaviraj. M.A., M.R.A.S. (Laaion). PraYationary Trafic Super-
intendent.
G. Francis George. BSec., Member of Radio Electrical Department.
Society (Great Britain).
M. B. Chandirsama. B.Sc. (England). Assistant Engineer.
V. M. Bhayan. B.Sc. (Engineering). Engineer.
D. N. Sanyal. Sc. (Glaagow). Assistant Engineer.
C. M. Parekh. BIEE. proposed for AM. Temporary Engineer.
K. A. Dastur. B.A. and BE. Assistant Engineer.
P. N. Nariman. B.E. and B.Se. Ditto.
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